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ORDER SHE. 

Origiiaj Applicatio n  No 
Misc, Petition No, 

Contempt Petition No,  
Review ApPlication No. , 

ppijca 	(a) 

-Vs.- 
Respondent (s)  
Advocate For the Applica 	(s) 

Advocate For theRespondent(S)  
77-y-,7FAi~ 

N6te3 of the'Regi5ty Date 11.111"..." ........... .. ...... , 

0 rd e r o F 
- th HIrSjbunj 

• 3.10.02 
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Heard Hr C.I3arua, learned 
&.cowael for the appUct. 

Application js admitted. call 
for the records. 

Issue notice to show cause 

a$ to why interim order as prayed 
for shall not be grantee. Retur-
nabe 1 by 3 weeks, 

List on 13.11.02 for further 
order. In the meantjne the respon.. 
dents are directed to keep one 

post of PGT(English) vacant until 
further orders, 

(( Gq~,~ 
Meber Vice hairman 
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2601.02 	Heard Mr. P.J.Sajkia, learned 

counsel for the applicant and also Mr. 
M.K.Mazumdar, learned counsel for the 
respondents, 

No written statement so far £*-
riled by the respondents.et the 

matter be listed for hearing on 

2.1.2003. In tha meantime, respondents 

may Pile written statement within 
three weeks from today. 

tficeu.Chaj iman 
'thb - 

/ 

TTT. 

9.1.03 	Present : The Hon'ble Mr Justice V.3. 
Aggarwal • Chairman. 

The HonOble Mr K.1(.Sharma 
Admn.Member. 

Mr i'.J.Saikialearned couflsel  for the 

applicant and Mr M..K.Majurndar,learned 

counsel for the respondents are 	esent. 
t&Y)1 	 4,1vik Learned counsel for the respondents 

states that he wou.iI be filing written 

statement w1thin four weeks and prays Lo 
time. In the absence of any objection 

7 	. . 	list it for orders on 10.2.03. 

Member 	 Chairman 

............... .......... 

/ 



O.A. 323/02 

10.2.03 	Hea±d Mr P.J.Saikia, learned counsel 

for the applicant. Also heard Mr M.K. 

Mazumdar, lea rrd counsel for the respon 

-dents. Mr Mazumdar stated that the 

respondents are Piling written statement 

in a short time. 

List on 17.3.03 for hearing. In the 

meantime parties may exchange pleadings. 
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e-Chairma 
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5.6.03 	Adjourned on the prayer of 

• H 	 Mr p.J.Saikia, learned counsel for 

the app i .ic ant. 

List again on 11.6.03 for 

hearing. 

Member 	 Vice-Cha.irma- 

pg 
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O.A.No.328/2002 	
lip, 

20.3.2003 \resent: The Honble Mr JusticeD.N. 

\ 	
Chowdhury, Vice-Chairman 

S 

I 

4 

me rionDJ.e Nr R.K. Upadhyaya, 

\ 	
Administrative Member 

\ 	Two—&if-ferent 	udgments 
pron'unced in open court, as per separate 
sheel\s b-y----us. There is a difference of 
opinin between us. In view of the 
diffetnce ) of—op.i-n-ion the case may now be 
placed\ before the Hon'ble Chairman for 
appropr\ate o r d e r in 
proisio\s 	of 	Section 	26 	of 	the 
Administtive Tribunals Act, 1985 on the 
following\nt= 

Whether, n\the facts and circumstances of 
the case thk impugned order No.2-16/2002/ 
KVS(SR) 	JQ367-69 	dated 	5.9.2002(i,_ 
withdrawing a\d/or revoking the offer of 
appointment of\the applicant to the post 
of Post- Graduat Teae)r in English in KV 
Duliajan, Assam 	 O.M. No.F.2- 

\ 16/(PGT)/Kv5(SR)/&975_77 dated 21/22.8.2002 
is lawful. 	

\ 
Office to ac accordingly. 

LA 

//0  



0..A.No.328/2002 

NoteLs the ±srV 
Date 	

::: :° 	
:t:TE : 

20.6.2003 	Present: The Hon'ble Mr Justice D. 
* 	 N. Chowdhury, 

Vice-Chairman 
• 	 1 	 The Hon'ble Mr R.K. 

Upadhyay, Administrative 
• j Member 

• 	 : 	Judgments 	pronounced 	in 

• 1 open court, as per separate 

sheets. •There is a difference of 

opinion.between us. In view of • the 

difference of opinion, the case 

	

• 	
may now be placed before the 

Hon'ble Chairman for appropriate 

• : order in terms of Section 26 of 

the Administrative Tribunals Act, 

1985 on the following issue: 

Whether, on the facts and 

circumstances of the case the 

impugned order No.2-16/2602/Kv(SR) 

10367-69 dated 5.9.2002 (Annexure-

11) withdrawing and/or revoking tfl 	
' the offer of appointment of the 

S-L4 Lt' T.I2 	 I  applicant to the post of Post- 
' 	 Graduate Teacher in English in KV 

Duliajan, Assam vide .0.M. No.F.2- 

16/(PGT)/Kvs(SR)/8975-77 	dated 
21/22.8.t2002 	(Annexure-7) 	is 

lawful. 

Office to act accordingly. 

Is 

:r 3  o4 tT'- 
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Member 	 Vice-Chairman 
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O.A. 328/2002 
k 

Note; of the aegi stry
I  

Full. bench 
'3".5.2005 	Present The Hon'bje nr Justice v.s 1. 	 ..,Aggarwal #  Chairman 

The Hon'ble Mr justice G. 
Sivarajan, Vice-Chairman  
The flonble Mr i.v. 
pr.hziad.an . Member(A). 

I,  6 	 l 	
Heard Mr U#JSaikiaÔ learned 

counse'. appearinqfor the applicant. (!ø77 'L ,'L 	
None present for the respondents. - 	

For the reasons to be recorded 
'separately the present OaA.ai1s 
and is dismissed. 

L / '" 	 :
Chal"manw, 

7 V6' 	
Vice -Cha rman 

d1. 	 I  
l4ember(A) I 	 I 

I 	
I. 

I 	 I 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.328/2002 

Guwahati, this the:3rd day of May, 2005 

Hon'ble Mr. Justice V.S. Aggarwal, Chairman 
Hon'ble Mr. JusticeG. Sivarajan, Vice-Chairman(J) 

Hon'ble Mr. K.V.Prahladan, Member (A) 

Smt. Anjumani Sonowal 
D/o Late Kinaram Sonowal 
C/p Dr. Debananda Sonowal 
Assam Petrochemical Ltd., 
Hospital, P.O. Parbatpur, Namrup 
District - Dibrugarh, Assam. 

(By Advocate: Mr. U.J.Saikia) 

Applicant 

Versus 

Union of India, represented by its 
Secretary to the Govt. of India, 
Ministry of Human Resources Development, 
Department of Higher Education & Secondary 
Education, 

New Delhi. 

The Kendriyä Vidyalaya Sangathan - 
Representeçl by the Commissioner 
18 Institutional Area, Saheeb Jeet Sing Marg 
New Delhi- 110016. 

The Deputy Commissioner (Admn.) 
Kendriya Vidyalaya Sangathan - 
18 InstitutiOnal Area, Saheeb Jeet Sing Marg 
New Delhi- 110016. 

The Assistant Commissioner 
Kendriya Vidyalaya Sangathan - 
Regional Office, Silchar, Hospital Road 	 1 

Silchar, Dist-Cachar, Assam. 

The Principal 
Kendriya Vidyalaya, Duliajan 
P.O. Duliajan - 786 602 
District - Dibrugarh. 	 ... 	Respondents 

(By Advocate: None) 
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By Mr. Justice V.S.Aggarwal: 

The following question has been referred to this Full Bench for 

consideration: 

"Whether, on the facts and circumstances 
of the case the impugned order No2-
16/2002/KVS(SR) 10367-69 dated 5.9.2002 
(Annexure- 11) withdrawing and/or revoking the 
offer of appointment of the applicant to the post 
of Post Graduate Teacher in English in KV 
Duliajan, Assam vide O.M. No.F.2-16/(PGT)/ 
KVS(SR) /8975-77 dated 21/22.8.2002 
(Annexure-7) is lawful." 

Some of the relevant facts would precipitate the question in 

controversy. The facts are not in dispute and, therefore, they can 

conveniently be delineated. 

Respondent No.2 had issued an advertisement inviting 

applications for appointment/recruitment, amongst others, for the post 

of Post Graduate Teacher in English (for short PGT'). It appeared in the 

Employment News of 24-30.11.2001. The advertisemert mentioned the 

following essential qualifications for PGT (English): 

"Essential: 

Two years integrated Post Graduate 
M.Sc. Course of Regional College of Education of 
NCERT in the concerned subject with atleast 
50% marks in aggregate or Master's Degree from 
a recognized University with at least 50% marks 
in aggregate in the following subject:- 

a. 	PGT (English) 	- 	English 

A 4r"---f 



B.Ed. or equivalent qualification from 
recognized University. 

Proficiency in teaching in Hindi and 
English. 

Desirable 

Knowledge of Computer Applications." 

The last date for submission of the applications was 31.12.2001. 

It was subsequently extended to 20.1.2002. The applicant also 

submitted her application for the post of PGT (English). 

Part-Il of the advertisement provided for eligibility of 

applicants and the relevant portion of the same reads: 

"ELIGIBILITY OF APPLICANTS: 

Eligibility of candidates will be determined by 
their EDUCATIONAL QUALIFICATIONS and AGE 
LIMIT and other criteria as prescribed in this 
advertisement as on the closing date for receipt 
of applications. 

All applicants must fuffill the essential 
requirement of the post applied for and other 
conditions stipulated in this advertisement. 
They are advised to satisfy themselves before 
applying that they possess at least the essential 
qualifications prescribed for various posts No 
inquiry will be entertained. The prescribed 
essential qualifications are the minimum and 
the mere possession of the same does not entitle 
candidates to be selected." 

In addition to that, it is relevant to mention that the 

advertisement further provided that Sangathan can scrutinize the 

applications for eligibility of the candidates. It reads: 



NO 
	 \Q 

"6. The Sangathan may/may not take a ny 
scrutiny of applications for eligibility before the 
written test and the applicants will be allowed to 
appear in the examination/screening test etc. at 
their own rise. The applicant therefore must 
carefully read the eligibility conditions, 
prescribed essential qualifications etc. before 
submitted his/her application(s). His/her 
candidature will purely provisional subject to 
eligibility being verified after ,  the test and/or 
interview consequentlybecau se a candidate has 
been allowed to appear for the written test 
and/or interview, it should not be presumed 
that he/she is eligible for appointment to the 
post. The Sangathan reserves the .right to cancel 
his/her candidature at any stage of the selection 
if it is not as per the provisions laid down in this 
advertisement. 

7. The decision of the Sangathan about 
the mode of selection to the post and eligibility 
conditions of the applicant shall be final and 
binding. No correspondence will be entertained 
in this regard." 

7. There were special instructions for the candidates. We are not 

concerned with all of them, but pertaining to the special instructions, 

Paragraphs (xii) and (xxvii) read: 

(xii) "The Sangathan may take up the verification of 
eligibility of the candidate at any point in time 
prior to or after the completion of the formalities. 
If found unsatisfactory, the candidature shall be 
summarily rejected. 

(xxvii) The candidate should not fill in the qualification 
in the application form for which they have 
appeared in any of the examination or whose 
result are awaited/withheld/not declared." 

A 4~~ 
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The applicant was called for the written examination that was 

held on 12.5.2002. She qualified the written examination and by a 

communication dated 21.6.2002, she was advised to appear for interview 

for the said post at Kendriya Vidhyalaya Sangathan, JNU Campus, New 

Meharauli Road, New Delhi. She appeared in the interview. She was 

informed vide Memorandum of 21.8.2002 that she has been selected for 

appointment against the temporary post of PGT (English) in the KVS, 

Duliajan. The operative part of the same is: 

"With reference to his/her application 
dated Nil Ms. Anjumoni Sonowal is hereby 
informed that he/she has been selected for 
appointment against temporary post of 
PGT(English) in Kendriya Vidyala, Duliajan 
(Assam) on intial pay of Rs.6500/- in the scale of 
pay Rs.6500-200710500/- as per terms and 
conditions mentioned below . ...... 

The appointment letter ,  indicated that the offer of appointment 

was subject to her being declared fit for the post by a Civil Surgeon and 

that the applicant was to be on probation for a period of two years, which 

could be extended by one year by the competent authority. On 

successful completion of probation, she would be considered for 

confirmation in her turn as per the KVS Rules, provided nothing adverse 

was found against her upon verification of her character and antecedents 

by the competent authority. It was also mentioned that the appointment 

to the post was provisional and subject to the Caste/Tribe certificate to 

be verified through the channels. 

On 28.8.2002 1  Respondent No.2 had asked the applicant to 

submit and clarify with respect to other facts particularly the mark 



sheets submitted: at the time of interview and results of the examination 

was declared in March, 2002. The said letter reads: 

"Sub: Appointment to the post of PGT 
(Erigiish)—reg. 

Ref: F-16/PGT/KVS(SR)8975-77 dt. 2 1/22 
August 2002 & 9024 dt. 21.8.02 

Kindly clarify the following in respect of 
your appointment to the above post. 

As per the advertisement the candidate 
should possess the eligible qualification on the 
extended last date of submission of application 
i.e. 20.1.02. 

As per the mark sheet submitted by you at 
the time Interview you have taken up the 13.Ed., 
Examination in July 2001. 

The results of the Examination have been 
declared in March 2002, after the last date for 
possessing the eligible qualification. 

It is therefore requested that you are to submit 
the necessary particulars in support of your 
qualifications. 

Thanking you," 

In the said communication, it was indicated that as per 

conditions mentioned in the advertisement, the candidate was to possess 

the eligilbility qualifications on the extended date of submission of the 

application, i.e., 20.1.2002. 

The applicant submitted her representation before the 

Assistant Commissioner, KVS, North East Region, wherein, she stated 

that she had appeared in the qua1i!ring examination in July 2001 and 

she had qualified the examination. She also mentioned that the result of 

the examination was declared in March 2002 and not before that. She 

.1 IMINSOM  



requested that she might be allowed to join the duties as per the 

appointment letter. She also submitted an application to the Principal 

for allowing her to join. The Principal of the concerned School, in turn, 

informed the applicant that the matter was referred to the Assistant 

Commissioner, KVS and he could not permit her to join On 5.9.2002, 

the impugned order had been passed which reads: 

"The offer of appointment to the post of 
Post Graduate Teacher (English) with posting in 
Kendriya Vidyalaya Duliajan Assam issued vide 
this Office Memorandum No.F.2-
1 6(PGT) / KVS(SR) 8975-77 dated 21/22.8.2002 
to Smt. Anjumoni Sonowal is hereby withdrawn 
as she was not obtained the Professional 
Qualification (B.Ed.) or equivalent as on the last 
date of submission of application in terms of the 
advertisement. 

To 

Smt. Anjumoni Sonowal 
C/o Mrs. R. Saikia. H.S.School JYPR, JYPR 
PIN -786614. 

Sd!- 
(M.M.Joshi) 

Assistant Commissioner" 

The applicant filed the Original Application assailing the 

validity of the impugned order contending that it is arbitrary, illegal and 

discriminatory. 

Respondents justified their stand and submitted that the 

applicant lacks the essential qualification, namely, B.Ed. Degree on the 

last date of submissions of the application. She had acquired the B.Ed. 

Degree only after the expiry of the closing date for receipt of the 

applications. Respondents denied, in this process, that there is any 

\ 



On behalf of the applicant, it had been urged that the order 

violates the principles of natural justice. There, was no notice issued 

before cancelling the offer of appointment and, therefore, it cannot be 

sustained. 

In our considered Opinion, this particular contention has to be 

stated to be rejected. Reasons are obvious and not far to fetch. 

We have already reproduced above the question in controversy 

that was framed by the Bench. It pertains to the controversy as to if the 

impugned order withdrawing and/or revoking the offer of appointment of 

the applicant is valid or not? In the following paragraphs we shall 

consider the said controversy. Once that controversy has been 

adjudicated by this Tribunal, we fail to understand as to why the 

question of principles of natural justice would creep in. The same 

question cannot be directed to be adjudicated by the administrative 

authorities after we have pronounced on the main question about the 

validity of the order.. Indeed, it would be an exercise in futility. 

Be that as it may, the principles of natural justice cannot be 

couched in a straightjacket formula. The broad principle is as to 

whether the particular person has been given a reasonable opportunity 

to put forward her/his claim or not. In the present case, the offer of 

appointment of 21-22.8.2002 was endorsed to the Principal of the KVS 

where the applicant was to join. The application form in original had 

also been endorsed to him. The Principal, on 28.8.2002, had asked the 

applicant, as referred to above, that she should produce the results of 

the examination having been declared in March, 2002, after the last date 

for possessing the eligible qualification. She submitted a reply on 

A P~J' 



02.09.2002. The Principal informed her that the matter has been 

referred to the higher authorities and she could' r jot be permitted to join. 

It was thereafter that the impugned order of 5.9.2002 was passed. Thus, 

it is obvious that reasonable opportunity to explain had been granted 

and in the peculiar facts, this particular plea so much thought of by the 

learned counsel, cannot be permitted to succeed. 

19. Befote proceeding further, we take liberty in mentioning to the 

fact that there was a difference of opinion in the members of the Bench. 

The Hon'ble Vice Chairman (Judicial) observed: 

"10 .... The prescribed procedure will be 
followed creates a legitimate expectation that 
must not be thwarted.. in the case in hand the 
applicant was first asked to appear in the 
written test, thereafter she was called for the 
viva-voce where the authority insisted for 
physical production of the testimonials. The 
Selection Board was charged with the duty to 
assess the suitability of the car didates on 
fulfillment of the bench mark of eligibility. The 
Selection Board adjudged the applicant as 
suitable, naturally only on being satisfied with 
the qualification of the applicant. The protection 
of a substantive legitimate expectation is 
another facet of the constitutional policy in built 
in Article 14 of the Constitution of India. 
Discretion conferred on the public functionaries 
cannot be devoid of fairness and discretion 
implies good faith in the discharge. of public 
duties. A public authority discharging public 
functions is duty to bound to act fairly, justly 
and reasonably. In constitutional democracy the 
scope of exercise of public power cannot be 
looked in isolation from the general principles 
governing exercise of discretionary power. 
Decisions that are extravagant cannot also be 
legitimate. Dc Smith, Woolf and Jowell in its 
treatise on "Judicial Review of Administrative 
Action" (5th  Edition) observed that "offlcial 
decisions may be held unreasonable when they 
are unduly oppressive because they subject the 
complainant to an excessive hardship or an 

r 
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unnecessarily onerous infringement of his rights 
and interests.....The focus of attention in these 
cases will be principally the impact of the 
decision upon the affected person. The outcome 
or end product of the decision maldng process 
will thus be assessed......Since the claim is 
essentially abuse of power, in the sense of 
excessive use of power ........" (paras 13-046; 13-
047). 

11. The respondents while passing the 
impugned order was totally oblivious of the 
exercise undertaken by the Selection Board in 
selecting the applicant, which caused grave 
failure of justice. The respondents remained 
silent as to the decision making process of the 
Selection Board. The silent party's failure to give 
evidence on that score is also not explained. 
The legality and validity of revocation of the 
selection and. appointment is under challenge. 
The respondents were under obligation to 
produce the evidence that the decision of the 
Selection Board in selecting the applicant as 
qualified was unlawful. In the words of Lord 
Scarman in the GCHQ case (1985) AC 374 (404) 
- "Though there are limits dictated by the law 
and common sense which the court must 
observe when dealing with this question 
(Question of National Security), the Court does 
not abdicate its judicial functions. If the 
question arises, as a matter of fact, the Court 
requires evidence to be given"." 

Thereafter, it was further held that the respondents were charged with 

the public duty and appoint persons for public purpose as per 

established practice. It was admitted that Sangathan was within the 

right to cancel the candidature. She had crossed that stage and the 

respondents had misconstrued its authority. When all the controversies 

had been settled, the order was withdrawn. 

20. It was further observed that it was the selection authority, 

which was charged with the duty to assess the relative eligibility and 

merits of the panel. A 

\ 
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Once the select panel was prepared as per Rules, it could onl y  

be cancelled in accordance with Rule 8. 

On the contrary, as per the contra view, it was felt that 

Sangathan could take up the verification of eligibility of the candidates at 

any point of time and otherwise also, the appointrneit.t remained 

cancelled till she joined the post for which she had applied. The offer of 

appointment could be withdrawn and if the applicant's plea was to be 

accepted, many other persons could also apply. Relevant portion of the 

findings are: 

"3. Basic issue for consideration is 
whether• such a person can be said to be an 
eligible candidate and whether selection of such 
a person cannot be cancelled by withdrawal of 
offer of appointment as has been done by the 
respondents vide their memorandum dated 
5.9.02 (Annexure- 11). Special instructions to 
the candidates contained in the Advertisement 
(Annexure-4) also provided as under: 

"xii) The Sangathan may take 
up the verification of eligibility of the 
candidate at any point in time prior 
to or after the completion i of the 
formalities. If found unsatisfactory, 
the candidature shall be summarily 
rejected." 

In view of the above provision in the 
advertisement, the cligibility of the candidate 
can be examined even after the completion of the 
selection process and preparation of the 
selection panel. In my opinion, the candidate 
remains a candidate only, till joining, the post 
applied for. In this case, the offer of 
appointment of the applicant was withdrawn on 
the ground of being not an eligible candidate as 
she did not obtain the professional qualification 
(B.Ed.) on the last date, viz. 20.1.2002 in terms 
of the advertisement? 

--.: - 	 riI ftt 
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2. On behalf of the applicant, it was highlighted that the 

applicarit had legitimate expectation after having crossed all the hurdles 

of having been selected that she would be appointed. At the fag end of 

the procss of selection, claim could not be rejected. 

We find least hesitation in rejecting the said contention. This 

is for the reason that the principles of legitimate expectation will not be 

attracted in the facts of the present case. As would be noticed 

hereinafter, the applicant was not eligible and competent to apply. She 

had to be eligible on the last date of receipt Of the applications. This 

legal position would be expected to know to all, including the applicant. 

If she was not eligible, it is too late in the day to rake up the plea of 

1egitimae expectation in the peculiar facts of the present case. 

In fact, the applicant cannot claim success for the mistake of 

the respondents. If the plea of the applicant was to be accepted, 

necessarily it would amount, in fact, to discriminate between similarly 

situatedd, other persons. There may be many who would not be eligible 

and they did not therefore, apply because they, did not have the 

qualification on the last date of the receipt of the application. It would be 

unfair to those who understood the advertisement , in the proper 

prospective. 

We refer with advantage to the decision of the Supreme Court 

in the case of DISTRICT COLLECTOR & CHAIRMAN" , VIZIANAGARAM 

SOCIAL WELFARE RESIDENTIAL SCHOOL S('CIETY, VIZIANAGARAM 

AND ANOTHER v. M. TRIPURA .S1'NDARI DEW, (1990) 3 SCC 655. In 

the cited case, respondent, before the Supreme Court, applied for Grade-I 

-"4 6r~~ 



—'3--- 

and Grade-Il Teacher posts. 	It was in pursuance of a newspaper 

advertisement calling for 	applications for 	the 	said posts. 	The 

qualification prescribed was a second class Degree in M.A.. The 

respondent held a third class Degree in M.A.. An order was issued 

wrongly appointing that person as Post Graduate Teacher in Hindi. The 

order was subject to the production of original certificates. When 

mistake was noticed that the respondent was not qualified, she was not 

allowed to join duty and was sent back. She flied a petition before the 

J Andhra Pradesh Administrative Tribunal at Hyderabad. The Supreme 

Court held that the Tribunal was in error and merely because the order 

of appointment had been issued, has no logic to allow the petition. Once 

she did not meet the required qualifications, she could not have been so 

appointed and that it was not a matter between the appointing authority 

and the appointee. The aggrieved persons would be those who are similar 

and better qualified and they did not apply because they did not possess 

the qualification. In Paragraph 6, the Supreme Court held: 

"6. It must further be realized by all 
concerned that when an advertisement mentions 
a particular qualification and an appointment is 
made in disregard of the same, it is not a matter 
only between the appointing authority and the 
appointee concerned. The aggrieved are all 
those who had similar or even better 
qualifications than the appointee or,  appointees 
but who had not applied for the post because 
they did not possess the qualifications 
mentioned in the advertisement. It amounts to 
a fraud on public to appoint persons with 
inferior qualifications in such circumstances 
unless it is clearly stated that the qualifications 
are relaxable. No court should be a party to the 
perpetuation of the fraudulent practice. We are 
afraid that the Tribunal lost sight of this fact." 

.-. 	. 	. 	.. 	 .- 	. 



4 

This particular decision of the Suprcme Court puts an end to the said 

controversy. 

Another limb of the argument was that the, applicant had been 

issued the offer of appointment and as such there should be an estoppel 

and now the respondents are estopped from not allowing the applicant to 

join. This particular dispute need not detain us into further discussion 

because such a question has already been adjudicated by the Apex Court 

in the case of U.P. PUBLIC SERVICE COMMISSION UP.,..ALLAHABAD 

AND ANOTHER v. ALPANA, (1994) 2 SCC 723. In the cited case, an 

advertisement was issued inviting applications for a competitive 

Examination. The last date for receipt of the applications was 20.8.1988. 

The person had to possess the LL.B Degree on the last date of the receipt 

of the applications. The respondent submitted: the application stating 

that she had appeared in the Law Degree Examination and was waiting 

for results. The result was declared in October, 1988. She had been 

allowed to appear in the examination but was not called for the interview 

because she did not satisf& the eligibility condition. The Supreme Court 

again noticed that if the plea was to be accepted, there would be several 

applications received from such other candidates who are not eligible. 

The rule of estoppel, therefore, was not allowed to have a say in the 

peculiar facts. Almost identical are the facts before us. Therefore, we 

have no hesitation in holding that rule of estoppel will not apply. 

Reverting back to the main controversy as to if the applicant 

was eligible or not, as already pointed above, on the last date fixed for the 

""--n 
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application, the applicant did not have the requisite qualifications. Even 

if it is nt mentioned in the advertisement, the person concerned must 
10  

have the necessary qualification on the last date of the receipt of the 

applications. Applications have to be so taken when a person should be 

duly qudlifled. 

29. In this regard, we refer with advantage to the some of the 

precedents. In the case of A.P. PUBLIC SERVICE COMMISSION, 

HYDERABAD AND ANOTHER v. B. SARAT CHANDRA.AND OTHERS, 

(1990) 2 SCC 669, the Public Service Commission had invited 

applications for selection in the combined competitive Examination. The 

respondents before the Supreme Court had applied for that post. The 

minimum age prescribed for the post of Deputy Superintendent of Police 

was 20 years as on 1.7.1983, as against 18 years for other posts. 

Respondents did not complete 21 years of age on the prescribed date. 

Two years after the selection, the respondents approached the Andhra 

Pradesh Administrative Tribunal contending that a direction should be 

issued to Public Service Commission to select them to the post because 

they had completed 21 years on the date of the select list. The Supreme 

Court held: - 

"If the word selection' is understood in a sense 
meaning thereby only the final act of selecting 
candidates with preparation of the list for 
appointment, then the conclusion of the 
Tribunal may not be unjUstified. But round 
phrases cannot give square answers. Before 
accepting that meaning, we must see the 
consequences, anomalies and uncertainties that 
it may lead to. The Tribunal in fact does not 
dispute that the process of selection begins with 
the issuance of advertisement and ends with the 

- 	--r 	---- 
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preparation of select list for appointment. 
Indeed, it consists of various steps like inviting 
applications, scrutiny of applications, rejection 
of defective applications or elimination of 
ineligible candidates, conducting examinations, 
calling for interview or viva voce and preparatiOn 
of list of successful candidates for appointment. 
Rule 3 of the Rules of Procedure of the Public 
Service Commission is also indicative of all these 
steps. When such are the different steps in the 
process of selection, the minimum or maximum 
age for suitability of a candidate for appointment 
cannot be allowed to depend •  upon any 
fluctuating or uncertain date. If the final stage 
of selection is delayed and more often it happens 
for various reasons, the candidates who are 
eligible on the date of application may find. 
themselves eliminated at the final stage for no 
fault of theirs. The date to ....attain, the 
minimum or maximum age must, therefore, 
be specific, and determinate, as on a 
particu1r date for candidates to apply and 
for recruiting , agency to , ,scrutinize 
applications. , It would be, therefore, 
unreasonable to construe the word selection 
only as the factum of preparation of the select 
list. Nothing so bad would have been intended 
by the rule making authority." 

(Emphasis added) 

30. A few years later in the case of MRS. REKHA.C1'ATURVEDI v. 

UNIVERSITY OF RAJASTRAN & ORS., JT 1993 (1) SC 220, a similar 

argument was advanced. It was rejected. It was held that date of. 

selection is uncertain and, therefore, it cannot be taken as the date as to 

when a person would be eligible. The Supreme Court held: 

12. The contention that the required 
qualifications of the candidates should be 
examined with reference to the date of 
selection and not with reference to the last 
date for making applications has only to be 
stated to be rejected. The date of selection is 
invariably uncertain. In the absence of 
knowledge of such date the candidates who 
apply for the posts would be unable to state 

",/U 
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whether they are qualified for the posts in 
question or not, if they are yet to acquire the 
qualifications. Unless the advertisement 
mentions a fixed date with reference to which 
the qualifications are to be judged, whether the 
said date is of selection or otherwise, it would 
not be possible for the candidates who do not 
possess the requisite, qualifications, in praesenli 
even to make applications for the posts. The 
uncertainty of the date may also lead to a •  
contrary consequence, viz., even those 
candidates who do not have the qualifications 
in praesenti and are likely to acquire them at 
an uncertain future date, may apply for the 
posts thus swelling the number of applications. 
But a still worse consequence may f011ow, in 
that it may leave open a .scope 'for 
malpractices. The date of selection may be so 
fixed. or manipulated as to entertain some 
applicants and reject others, arbitrary. Hence, 
in the absence of a fixed date indicated in the 
advertisement/ notification inviting 
applications with reference to which the 
requisite qualifications should be judged, the 
only certain date for the scrutiny of the 
qualifications will be, the last date for making 
the applications. We have, therefore, no 
hesitation in holding that when the Selection 
Committee in the present case, as argued by 
Shri Manoj Swarup, took into consideration 
the requisite qualifications as on the date of 
selection rather than on the last date of 
preferring applications, it acted with patent 
illegality, and on this ground itself the 
selections in question are liable to be quashed. 
Reference in this connection may also be made 
to two recent decisions of this Court. in A.P. 
Public Service Commission, Hyderabad & 
Anr. v. B. Sarat Chandra & Ors. [(1990) 4 
SLR 235] and The District Collector, 
Chairman, Vizianagaram (Social Welfare 
Residentail School Society) Vizianagaram '& 
Anx. v. M. Tripura Sundari Devi [(1990),4 
SIIR 237]." 

31. In identical terms was the decision rendered in the case of DR. 

M.V. NAIR v. UNION OF INDIA AND. OTHERS, (1993) 2. SCC 429. In 

that case, the Tribunal had held that a person had become eligible 
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during the pendency of the proceedings. The Supreme Court held that 

the date relevant for assessment is the last: date for receiving the 

applications. The findings read: 

9. In the above situation, it was necessary 
for the Tribunal to have recorded a finding on 
the correctness or otherwise of the above 
submission of the Union of India and Dr. Nair. 
Without doing so, the Tribunal could not have 
set aside the appointment of Dr. Nair to the said 
post. The Tribunal was also not justified in 
holding that Dr. Fhàtnagar was also equally 
qualified and eligible for the said post like Dr. 
Nair when Dr. Bhatnagar had himself core 
forward with the plea that he was not eligible 
and asked for grant of relaxation to make him 
eligible. The Tribunal, in our opir ion, was also 
not jUstified in stating, in the directjon granted 
by it, that inasmuch as Dr. Bhatnagar ahas  by 
now become eligible in all respects under the 
recruitment rules, his suitability should be 
considered along with other eligible candidates 
and if he is found suitable for the appointment 
he should be appointed to the said post." It is 
well settled that suitability. and e41bilit 
have to be considered with reference to the 
last date for receiving the applications, 
unless, of course, the notification callilig for 
applications itself specifies such a date." 

(Emphasis added) 

32. The Andhra Pradesh High Court in the case of 

S.B.DWARAKANATH AND OTHERS v R. DILIP KUMAR: AND OTHERS, 

1993(8) SLR 654 was concerned with almost a similar situation as in the 

facts of the present case. The last date of receipt of the applications had 

been notified. It was noticed further that candidate had acquired 

qualifications afterwards. The plea as has been put forward before us 

had been repelled after a detailed discussion and the High Court held: 

t - 	 - 	 - 
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"17. It is necessary that there shall be a 
fixed and unalterable date to determine whether 
the candidates who had responded to the 
advertisement were eligible and qualified in 
terms thereof. We are of the opinion that it is 
elementary that the person who applies has all 
the necessary qualifications at least as on the 
last date of submission of applications. It was 
so laid down by the Supreme Court in Principal 
Kind Georg's Medical college, Lucknow v. Dr. 
Vishan Kümr Agarwäl, AIR 1984 SC 221. The 
last date for submission of the applications is a 
date which cannot be altered on the, individual 
whims and fancies either of the applicants or of 
the University inviting applications. On the 
other hand, if eligibility and qualifications are to 
be determined as on the date on which a person 
had acquired the qualification after the last date 
for submission of applicationsand by the actual 
date of interview, it may result in arbitrary 
postponement of the interview to suit one or the 
other of the candidates. That was the specific 
case which the petitioners had advanced in the 
Writ Petition. Neither the University nor 
respondents 8 and 12 could or did effectively 
controvert that assertion . ..... .  

The Delhi High Court in the case of V.K. SEAGAL v. UNiON OF INDIA 

AND OTHERS, 1997(1) SLR 306 took a similar view. 

33 More recently,' in the case of JASBIR RANI MP OTHERS v. 

STATE OF PUNJAB AND ANOTHER, (2002) 1 8CC 124, the Supreme 

Court reiterated the earlier view that a person. should be eligible by the 

last date of receipt of the applications, even when no such date is 

prescribed. The findings read: 

"13. This Court in the case of 
Bhupinderpal Singh v. State of Pünjab 1(2000) 
5 SCC 2621 disapproving of the practice, 
prevalent in the State of Punjab to determine, the 
eligibility with reference to the date of'iñterview, 

• 	 ' 	 . 	 : 	 , 	 '' 	 . 	 , 	 , 	 . 	 ' 	 . 	 ' 
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made the following, observations: (SCC pp.267-
69, paras 13-14) 

"13. Placing reliance on the 
decisions of this Court in Ashok 
KuTnar Sharma v. Chander She khar 
[(1997) 4 SCC 18], A.P. Public Service 
Commission v. B. Welfare Chandra 
[(1990) 2 SCC 6691, District Collector 
and Chairman, Vizianagararn Social 
Welfare Residential School Society v. 
M. Tripura Sundari Devi [(1990),3 SCC 
6551, Rekha Chaturvedi v. University 
of Rajasthan [1993 SCC (L&S) 9511, 
M. V.Nair (Dr.) v. Union of India [(1993) 
2 SCC 7231 and U.P.Public Service 
Commission, U.P., Allaha bad v. 
Alparia [(1994) 2 SCC 723] the High 
Court has held (i) that the cut-off date 
by reference to which the eligibility 
requirement must be satisfied by the 
candidate seeking a public 
employment is the date appointed by 
the relevant service rules and if there 
be no cut-off date appointed by the 
rules then such date as may be 
appointed for the purpose in the 
advertisement calling for applications; 
(ii) that if there be no such date 
appointed then the eligibility, criteria 
shall be applied by reference to the 
last date appointed by which the 
applications have to be received by 
the competent authority. The view 
taken by the High Court is supported 
by several decisions of this Court and 
is therefore well settled and hence 
cannot be found fault with. However, 
there are certain special features of 
this case which need to be taken care 
of and justice be done by invoking the 
jurisdiction under Article 142 of the 
Constitution vested in this Court so 
as to advance the cause of 
justice...... 

34. From the aforesaid, it is clear that a person must be eligible 

and fulfil the qualifications by the last date of the receipt of the 

/ 



application. Even if it is detected later, the mistake can always be 

rectified beéause in the present case, the same was so done before the 

applicant, in fact, could take over the post. 

The learned counsel for the applicant relied upon the decision 

of the Supreme Court in the case of CHHOTU RAM v.' STATE OF 

HARYANA AND OTHERS, (2000) 10 SCC 399. Perusal of the facts 

would show that it was distinguishable. The appellant before the• 

Supreme Court was appointed as Junior Engineer. The Supreme Court 

noticed that there was an administrative order clarifying that eligibility 

could be determined with reference to the completion of the examination. 

It is not so in the present case. Therefore, cited decision does not come 

to the rescue of the applicant. 

For these reasons, we answer the reference as under: 

"In the facts and circumstances, the order 
withdrawing the offer of appointment is lawful." 

Thus, in the absence of any other contentions the petition is 

dismissed. 

(K.V.Prahladan) 
Member (A) 
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(G.Sivarajan) 
Vice-Chairman(J) 

(V.S.Aggarwal) 
Chairman 

NSO 
'ii 

/NSNI 



SW  

CENT RAL AiJM IN 1ST RAT lyE TUNAL 
GUWAHATI I3ENCH 

O.oAo /)cc. No0 	328 
0 0 

of 2002 o 

DATE OF DECISION 	. ..  
3 

. ....... .. . 
 

dmt Anjumani Sonowal 
000 	 o . 0 ..PPLIc.i.rr(s). 

Mr C. Baruah, Mr P.J. Saikia and 
Lir U.J. Saikia 

	

0 0 0 	 ADVOCATE FOR THE 
APPLICANT(S). 

-VERSUS- 

H he Union of India and others 	
. 

i 	 l u 

Iir M.K. Mazumdar, Standing Counâel, KVS 
• 0 	 0 	 0 0 	 0 	 / 	

0, 	 . . 	 ADVOCATE FOR TH 
RESPON]JENT(S). 

THE H 	MR JUSTICE D.N. CHWODHURY, VICE-CHAIRMAN 
SS  

T{E!HONtBLE MR R.K. UPADHYAYA, ADMINISTRATIVE MEMBER 

: bether Report ërS f 'loc1 	 be 'afldwèd the judgment ? 

2 To be referred to the Reporter or not ? 

3 hether their Lordship wish td seLz t he faircopyghe 	Tn 
judgment ? 	 ic:i 

S 

d Whether the judgment is to be circulated to the other Benches 7 

Ju~ dgm6nt delivered by Hob1e 	Vice-Chairman 
0 	

. 

T 	
' 

S . 

ii 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATIBENCH 

Original Application No.328 of 2002 

Date of decision: This the 	tii,day of June 2003 

The Hon'ble Mr Justice D.N. Chowdhury, Vice-Chairman 

The Honble Mr R.K. Upadhyaya, Administrative Member 

Smt Anjumani Sonowal 
D/o Late Kinaram Sonowal, 
C/o Dr Debananda Sonowal, 
Assam Petrochemical Ltd. Hospital, 
P.O.- Parbatpur, Namrup, 
District- Dibruagarh, Assam 	 Applicant 
By Advocates Mr C.Baruah, Mr P.J. Saikia and 
Mr U.J. Saikia. 

- versus - 

The Union of India, represented by the 
Secretary to the Government of India, 
Ministry of Human Resources Development, 
Department of Higher Education & 
Secondary Education, 
New Delhi. 
The Kendriya Vidyalaya Sangathan, 
Represented by the Commissioner, 
New Delhi. 
The Deputy Commissioner (Admn.), 
Kendriya Vidyalaya Sangathan, 
New Delhi. 
The Assistant Commissioner, 
Kendriya Vidyalaya Sangathan, 
Regional Office, 
Silchar, Hospital Road, 
Silchar, Distrcit- Cachar, Assam 

5 The Principal,' 
Kendriya Vidyalaya, 
Duliajan, •P.:O.- .Duliajan, 
Dibrugarh 	 Respondents. 

By Advocate Mr M.K. Mazumdar, Standing Counsel, KVS. 



ORDER 

CHOWDHURY. J. (v.c.) 

The issue relates to the legality and validity of 

the action of the respondents in revoking the order of 

appointment of the applicant in the post of Post Graduate 

Teacher (English) by the impugned order dated 5.9.2002 in 

the following circumstances: 

The respondent No.2 issued an advertisement 

inviting applications for recruitment, amongst others the 

post of Post Graduate Teacher in English (hereinafter 

referred to as PGT) in the Employment News on 

24/30.11.2001. The advertisement mentioned the following 

as essential qualifications for PGT (English): 

"ESSENTIAL QUALIFICATIONS: 

Essential: 

Two years Integrated Post Graduate M.Sc Course 
of Regional College of Education of NCERT in the 
concerned subject with atleast 50% marks in 
aggregate or Masters Degree from a recognised 
University with at least 50% marks in aggregate 
mt eh following subject:- 

a) PGT (English) 	; English 

B.Ed. 	or 	equivalent 	qualification 	from 
recognized University. 

Proficiency in teaching in Hindi and English. 

Desirable 
Knowledge of Computer Applications." 

The last date for submission of applications was 

31.12.2001 which wa subsequently extended to 20.1.2002. 

The applicant duly submitted her application for the post 

of PGT (English). 
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2. 	The 	applicant was 	called 	for 	the written 

examination that was held on 12.5.2002. She qualified in 

the written examination and by communication dated 

21.6.2002 the applicant was advised to appear for 

interview for the post of PGT (English) at Kendriya 

Vidyalaya, JNU Campus, New Mehrauli Road, New Delhi on 

the specified date. The applicant accordingly alongwith 

others appeared in the, interview in terms of the call 

letter. The respondent authority by Memo dated 21.8.2002 

informed the applicant that she was selected for 

appointment against the temporary post of PGT (English) 

in the Kendriya Vidyalaya, Duliajan. The appointment 

letter itself indicated that the offer of appointment was 

subject to the candidate being declared fit for the post 

by a Civil Surgeon. It was also mentioned that the 

applicant was to be on probation for a period of two 

years which might be extended by one year by the 

competent authority. Upon successful completion of. 

probation she would be considered for confirmation in her 

turn as per KVS Rules, provided nothing adverse was found 

against her upon verification of her 

character/antecedents by the competent authority. It was 

also mentioned that the appointment to the post was 

purely provisional and subject to the caste/tribe 

certificate being verified through the channels. The 

applicant accordingly reported for duty. But, .accordingj 

to the applicant she was not allowed to join in the post 

and she was asked to report on a later date. On the next 

date she was served with a communication dated 28.8.2002 

by the Principal. In the said communication it was 

/ indicated that as per the conditions mentioned in the 

advertisement, the candidate was to possess the 

eligibility on the extended last date of submission of 

appliction.......... 
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application, i.e. 20.142002 and as per the marksheet 

submitted by the applicant at the time of interview, the 

applicant took the B.Ed. Examination in July 2001, the 

result of which was declared in March 2002, i.e. after 

the expiry of the last date for submission of 

applications. The applicant was asked to submit the 

necessary particulars as to her qualifications. The 

• applicant submitted a representation before the Assistant 

Commissioner of Kendriya Vidyalaya Sangathan, N.E. 

Region, wherein she stated that she appeared in the 

qualifying examination (B.Ed) in July 2001 and qualified 

in the examination. She also mentioned that the result of 

the examination held in July 2001 was declared in March 

2002 and not before that. Accordingly, she requested the 

said authority to allow her to join her duties as per the 

appointment letter. • The applicant submitted an 

application before the Principal for allowing her to join 

in the post. The Principal, in turn, informed the 

applicant on 4.9.2002 that the matter was referred to the 

Assistant Commissioner, Kendriya Vidyalaya Sangathan, and 

therefore, he could not permit her to join. While things 

rested as such, the following impugned order dated 

5.9.2002 was passed: 

'The offer of appointment to the post of Post 
Graduate Teacher (English) with posting in 
Kendriya Vidyalaya Duliajan Assam issued vide this 
Office Memorandum No.F.2-16/(PGT)/KVS(SR)/8975-77 
dated 21/22.08.2002 to Smt Anjumoni Sonowal is 
hereby withdrawn as she was not obtained the 
professional Qualification (E.Ed.) or equivalent 
as on the last date of submission of application 
in terms of the advertisement. 

Hence this application assailing the validity of the 

impugned order as arbitrary and discriminatory. 
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The respondents justifying its stand submitted its 

written statement and asserted that the applicant lacked 

one 	of 	the 	essential 	qualification, 	namely 	E.Ed. 	Degree 

H on 	the 	last 	date 	fixed 	for 	submission 	of 	applications. 

She 	acquired 	the 	B.Ed. 	degree 	only after 	expiry of 	the 

closing date for receipt of applications. 

• Mr 	C. 	Baruah, 	learned 	Sr. 	counsel 	appearing 	on 

behalf 	of 	the 	applicant, 	strenuously contended that 	the 

applicant was unlawfully sought to be deprived from being 

appointed in a post in which she was duly selected by the 

competent 	authority. 	The 	learned 	Sr. 	counsel 	submitted 

that 	the 	applicant 	truely 	and 	correctly 	disclosed 	her 

educational 	qualification. 	In 	the 	application 	she 	had 

mentioned that 	she 	appeared 	in the B.Ed. 	examination in 

July 2001 and she was awaiting for her result. She earned 

the 	E.Ed. 	degree 	long 	before 	the date of 	interview and 

she 	produced 	the 	pass 	certificate 	on 	the 	date 	of 

interview 	and 	the 	concerned 	authority 	was 	satisfied. 

Accordingly, 	she was appointed to the post of PGT(English). 

The 	learned 	Sr. 	counsel 	further 	submitted 	that 	the 

provisional 	certificate 	issued by the Principal 	followed 

by 	the 	certificate 	issued 	by 	the 	Dibrugarh 	University 

only indicated that the applicant qualified for degree of 

B.Ed. 	in the University at the Annual Examination held in 

H the 	year 	2001. 	The 	learned 	Sr. 	counsel 	referred 	to 	the 

consistent 	good 	academic 	record 	of 	the 	applicant 	and 

submitted that the applicant was lawfully selected and on 

frivolous and insubstantial ground her appointment was ( a 

sought 	to 	be 	revoked 	in 	a 	most 	illegal 	fashion. 	The 

learned Sr. 	counsel, 	in support of his contention amongst 

others 	also 	referred 	to 	the 	decision 	of 	the 

Supreme 	Court 	in 	Chhotu 	Ram 	Vs. 	State 	of 	Haryana 	and 

others............ 
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others, reported in (2000) 10 SCC 399. 

Mr M.K. Mazumdar, 	learned counsel for the 

respondents, submitted that law is settled as to the cut 

off date, by reference to which the eligibility 

requirement needs to be satisfied by the candidate 

seeking public employment. It was consistently held by 

Courts that the date appointed by relevant Service Rules 

and in the absence of any such cut off date appointed by 

the rules then such date as per the advertisement and in 

the absence of appointed date then eligibility criteria 

would be determined by reference to the last date 

appointed, by which the applications are received by the 

competent authority. The learned counsel contended that 

the applicant since did not acquire the qualification of 

B.Ed. degree on the extended last date for submission of 

applications her appointment was lawfully repudiated. 

6. 	There is no dispute on the facts. The applicant 

appeared in the E.Ed. examination in the month of July 

2001 and her result wes declared in March 2002. A person 

attains his/her qualification only on being declared 

successful by the University/concerned Authority. Till 

the results are announced and the candidate is declared 

qualified one cannot claim to have attained the 

qualification. One can claim to be qualified only on 

being successful in the test/examination. In the instant 

case the applicant appeared in the B.Ed. examination in 

7 the month of July 2001 from Narnrup College of Teacher 

vzlll~ Education under the Dibrugarh University. The result of 

the examination was declared on 5.3.2002 and the 

applicant was declared successful and placed in the 1st 

Class 5th position. The applicant applied for the post of 

PGT 
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PGT 	(English) 	before 	the 	result 	was 	declared.. 	The 

applicant 	mentioned 	this 	fact 	in 	her 	application. 	The 

application cannot be blamed for misrepresentation on her 

part. 	SHe 	was 	also 	selected 	by 	the Selection Committee 

and was offered appointment to the post. 	The respondents 

contended that the fact could be detected later in point 

of 	time. 	It 	is also an admitted fact that the applicant 

was not 	responsible 	for the delay in the declaration of 

the result. 	But then, 	the fact remains that the applicant 

was 	not a 	B.Ed. 	degree holder. 	The legal policy is that 

where 	applications 	are 	called 	for 	prescribing 	a 

particular 	date 	as 	the 	last 	date 	for 	filing 	of 

applications 	the eligibility of 	the 	candidates 	is 	to be 

adjudged with reference to that date and that date alo- 

is 	a 	time 	tested proposition. 	It 	is the consistent-few 

of the Supreme Court as reflected in A.P. 	Public Service 

Commission 	Vs. 	B. 	Sarat 	Chandra, 	reported 	in 	(1990) 	2 

SCC 	669;. 	District 	Collector 	and 	Chairman, 	Vizianagaram 

Social 	Welfare Residential School Society Vs. 	M, 	Tripura 

Sundari 	Devi, 	reported 	in 	(1990) 	3 	SCC 	655; 	Rekha 

Chaturvedi Vs. 	University of Rajasthan, 	reported in 1993 

H Supp 	(3) 	SCC 	168; 	M.V. 	Nair 	(Dr) 	Vs. 	Union 	of 	India, 

reported 	in 	(1993) 	2 	SCC 	429; 	U.P. 	Public 	Service 

Commission, 	U.P. Allahabad Vs. Alpana, 	reported in (1994) 

2 	SCC 	723; 	Ashok 	Kumar 	Sharma 	Vs. 	Chander 	Shekhar, 

reported 	in 	(1997) 	4 	SCC 	18 	cited 	in 	Jasbir 	Rani 	and 

others 	Vs. 	State 	of 	Punjab 	and 	another, 	reported 	in 

(2002) 	1 SCC 124. 

7. 	The 	thesis 	to 	the 	effect 	that 	required 

A 	

/ qualification of a 	candidate is to be determined on the 

is 	beyond 	any last 	date 	for 	making 	the 	application 

controversy....... 
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controversy. But, we are here concerned as to the 

legitimacy of the action of the respondents in revoking 

and repudiating the selection and appointment of the 

applicant by the impugned order dated 5.9.2002. 

8. 	Mr M.K. 	Mazumdar, 	learned counsel 	for the 

respondents referred to the notice inviting applications 

for recruitment to the post of teachers. He particularly 

drew our attention to the following caveat: 

"PART - II 

ELIGIBILITY OF APPLICANTS: 

All 	applicants 	must 	fulfil 	the 	essential 
requirement of the post applied for and other 
conditions stipulated in this advertisement. They 
are advised to satisfy themselves before applying 
that they possess at least the essential 
qualifications prescribed for various posts. No 
inquiry will be entertained. The prescribed 
essential qualifications are the minimum and the 
mere possession of the same does not entitled 
candidates to be selected." 

"6. The Sangathan may/may not take any scrutiny of 
applications for eligibility before the written 
test and the applicants will be allowed to appear 
in the examination/screening test etc. at their 
own risk. The applicant therefore must carefully 
read the eligibility conditions, prescribed 
essential qualifications etc. Before submitting 
his/her application(s). His/her candidature will 
purely provisional subject to eligibility being 
verified after the test and/or interview 
consequently because a candidate has been allowed 
to appear for the written test and/or interview. 
It should not be presumed that he/she is eligible 
for appointment to the post. 
The Sangathan reserves the right to cancel his/her 
candidature at any stage of the selection if it is 
not as per the provisions laid down in the 
advertisement." 

Mr Mazumdar also drew our attention to the following 

special instructions to the candidtes: 

"SPECIAL INSTRUCTIONS TO THE CANDIDATES:- 

xii) The Sangathan may take up the verification 
of eligibility of the candidate at any point in 
time prior to or after the completion of the 
formalities. If found unsatisfactory, the 
candidature shall be summarily rejected." 



.1 :8: 

All the cautions referred to by Mr Mazumdar pertains to 

the scrutiny and verification of the application. By the 

above conditions the authority reserved the right to 

reject an applications if found unsatisfactory on 

verification of the application. In the instant case the 

stage reached beyond the stage of verification and 

scrutiny of the application. Rule 22 of the Memorandum of 

Association and Rules of Kendriya Vidyalaya Sangathan has 
( 

empowered the authority of the Sangathan to prescribe 

procedure for appointment of the officers and staff of 

the Sangathan etc. Accordingly, the Sangathan framed its 

own recruitment rules. It adheres to the method of direct 

recruitment as well as departmental promotion for the 

recruitment of various categories of teacher/staff. The 

direct recruitment of teaching staff is made through an 

open advertisement on All India basis. From 1999 the 

recruitment to teaching and non-teaching posts has been 

centralised. Direct recruitment of teaching as well as 

non-teaching staff except post of Group 'D' for Kendriya J 
Vidyalaya is made centrally by the Headquarter's offic&J 

as and when necessary on the basis of All India 

advertisement and in accordance with the procedure 

prescribed in Kendriya Vidyalaya Sangathan (Appointm 

Promotion and Seniority etc.) Rules, 1971 (as amended). 

The rules also prescribe the essential as well as 

desirable educational qualification required for various 

categories of posts in the Vidyalaya. Recruitment under 

the Rules envisages preparation of the select panel in 

terms of Rule 7 which enjoins upon the selection 

authority to place the candidates considered suitable for 

/ppointment in a select panel inthe order of merit after 

test or interview or both. A candidate empanelled in the 

select .......... 



select panel for selection continues to be included in the 

select panel during the lifetime of the panel. Clause 8 

(3) also categorised the persons whose names can be 

removed from the select panel. Every direct recruit is 

initially appointed on probation, Theperiod of probation 

is also prescribed in the rules. Rule 11 provides for 

confirmation of probationers. A probationer can be 

discharged in conformity with Rule 12. 

9. 	In the instant case the applicant not only crossed 

the second stage of the written test held on 12.5.2002, 

but she was also asked to appear for the interview for the 

post of PGT (English) before the Selection Board. By the 

communication dated 21.6.2002 she was also advised to 

appear alongwith the documents indicating the proof of her 

date of birth, the copy of the Master's degree marksheet, 

copy of the B.Ed. •degree certificate from a recognised 

University alongwith other connected documents. She was 

also advised to take the originals for verification. From 

the above it was apparent that the applicant was not 

required to satisfy as to her qualification of Master's 

degree, but she was insisted to produce the marksheet to 

show and establish that she obtained 50% marks in M.A. At 

the same time she was asked to produce the B.Ed. or 

equivalent examination certification and was advised to 

bring the original certificates. Significantly, in Notice 

• B.Ed. was shown as a professinal qualification for the 

posts of PGT and TGT as well - not a basic qualification 

for either. The selection authority found her suitable, 

empanelled her as Post Graduate Teacher and thereafter 

appointment order was issued to her on 21.8.2002. 
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10. 	The written statement filed by the respondent 

authority did not address to the full facts. It had only 

referred to the conditions mentioned in the 

advertisement. At para 8 of the written statement, the 

deponent averred to the effect that "The Sangathan may/ 

may not take any scrutiny of application for eligibility 

before the written test and the applicants will be 

allowed to appear in the examination/screening test etc. 

at their own risk............. "  The aforesaid statement 

is verified to be based on records. The record of the 

Selection Committee was, however, not placed before us. 

The authority also did not produce the record showing how 

the Selection Committee proceeded to assess and evaluate 

the respective merits of the candidates by easing/ 

diminishing the criteria in favour of the applicant in 

exercise of its discretionary power. The consideration 

that weighed upon the committee in mitigating/relaxing 

the qualification is not before us. The legitimacy of the 

selection process is never questioned. In the written 

statement the respondents only stated that the Sangathan 

did not verify the application of the candidates before 

the written test(s) and for calling the successful 

candidates for inteview. The matter travelled beyond that 

stage. The applicant appeared before the Selection Board 

alongwith her testimonials and her candidature alongwith 

her eligibility criteria was duly assessed and she was 

found suitable. There is no whisper or suggestion in 

any stage that the Selection Committee committed any 

illegality in selecting the person, obviously by 

and/or relaxing the eligibility criteria. In the absence 

of any illegality in the action of the Selection Board it 

was ......... 
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was unlawful on the part of the respondents in 

repudiating or cancelling the selection of the applicant.. 

Where a public authority is acting within the legal 

ambit, it is to be presumed that public acts have been 

regularly performed and that the common course of 

business has been followed in particular cases, ,Aie 

prescribed procedure will be followed creates a 

legitimate expectation that must not be thwarted. In the 

case in hand the applicant was first asked to appear in 

the written test, thereafter she was called for the viva-

voce where the authority insisted for physical production 

of the testimonials. The Selection Board was charged with 

the duty to assess the suitability of the candidates on 

fulfilment of the bench mark of eligibility. The 

Selection Board adjudged the applicant as suitable, 

naturally only on being satisfied with the qualification 

of the applicant. The protection of a substantive 

legitimate expectation is another facet of the 

constitutional policy in buil 'in Article 14 of the 

Constitution of India. Discretion conferred on the public 

functionaries cannot be devoid of fairness and discretion 

implies good faith in the discharge of public duties. A 

public authority discharging public functions is duty to 

bound to act fairly, justly and reasonably. In 

constitutional democracy the scope of exercise of public 

power cannot be looked in isolation from the general 

principles governing exercise of discretionary power. 

Decisions that are extravagant cannot also be legitimate. 

De Smith, Woolf and Jowell in its treatise on "Judicial 

Review of Administrative Action" (5th Edition) observed 

that "official decisions may be held unreasonable when 

they......... 
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they are unduly oppressive because they subject the 

complainant to an excessive hardship or an unnecessarily 

onerous infringement of his rights and interests......... 

The focus of attention in these cases wil be principally 

the impact of the decision upon the affected person. The 

outcome or end product of the decision making process 

will thus be assessed..............Since the claim is 

essentially abuse of power, in the sense of excessive use 

ofpower .................... (parasl3-046; 13-047). 

The respondents while passing the impugned order 

was totally oblivious of the exercise undertaken by the 

Selection Board in selecting the applicant, which caused 

grave failure of justice. The respondents remained silent 

as to the decision making process of the Selection Board. 

The silent party's failure to give evidence on that score 

is also not explained. The legality and validity of 

revocation of the selection and appointment is under 

challenge. The respondents were under obligation to 

produce the evidence that the decision of the Selection 

Board in selecting the applicant as qualified was 

unlawful. In the words of Lord Scarman in the GCHQ case 

(1985) AC 374 (404) - "Though there are limits dictated 

by the law and common sense which the court must observe 

when dealing with this question (Question of National 

Security), the Court does not abdicate its judicial func-

tions. If the question arises, as a matter of fact, the 

Court requires evidence to be given". 

The respondents were charged with the public duty 

and appoint persons for public purpose a tiiThh 

practice. It was the respondents who were to choose the 

right person on going through the process of selection. 

The Sangathan in the instant case sought to take recourse 

t 0 ....... 
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to Clause 6 of the Notice indicated in Part IV Stage II. 

Mr Mazumdar also contended that because a candidate was 

allowed to appear in the written test and the interview, 

it could not be presumed that •he/she was eligible to the 

post. The learned counsel contended that the Sangathan 

reserved the right to cancel the candidature at any stage 

of the selection if it was not as per the provisions laid 

down in the advertisement. There cannot be any 

controversy on this issue. The Sangathan was within its j 

right to cancel the candidature at any stage of the 

selection. But that is not the case here. The candidature 

of the applicant was never cancelled. She crossed that 

stage, she was allowed to appear before the Selection 

Committee and the Selection Committee duly found her 

suitable. As mentioned earlier, no impropriety is even 

remotely suggested in the process of selection including 

the selection of the applicant by. the Selection Board. 

As alluded earlier, it was open to the respondents to 

cancel the candidature of the applicant before she was 

selected. Selected means found suitable in all respects 

including the eligibility criteria. The respondent 

authority, however, misconstrued its authority and sought 

to revoke the selection on extraneous consideration. The 

selection process came to an end after the selection 

amongst the eligible candidates. All the stages of 

selection was over and culminated in preparation of the 

panel of the selected candidates. An employee included in 

the select panel for a post in terms of Rule 7 continued 

to be included in the select panel during the lifetime of 

the panel as indicated in the Sub-rule of Rule 8 and the 

names of persons that can be removed from the select 

panel is also indicated in Sub-rule 3 of Rule 8. 



I. 
4 	. 

H4 
	 14 

As per the Recruitment Rules it is the selection 

authority which is charged with the duty to assess the 

relative eligibility and merits of the panel. The 

selection authority is also charged with the duty to 

place the candidate considered suitable for appointment 

to the particular grade/post mt he select panel in order 

of their merit. 	In the absence of any contrary 

indications, the selection authority is equally clothed 

with the concomitatit power to relax and/or mitigate the 

qualification and assess their suitability in a given 

case. There is no discernible material to counter that 

the selection authority acted illegally in assessing the 

suitability of the applicant for appointment. The 

methodology for recruitment is provided by the rules 

indicating for appointment of persons according to the 

procedure prescribed. The rules also provided to prepare 

a select panel which also contained the provisions for 

removal of names from the select panel in terms of 

conditions mentioned therein. The provision for removal 

of names from the select panel is clearly spelt out in 

Rule 8 where a methodology is provided in by the rules. 

Methods other than the prescribed methods are forbidden. 

The respondents, therefore, fell into obvious error in 

withdrawing the offer of appointment of the applicant. 

The decision making process becomes unreasonable 

for the defects in the process of arriving at the 

decision. 	The 	respondent 	No.3, 	therefore, 	acted 

unlawfully in withdrawing the appointment order which was 

lawfully made. The impugned order also suffers from the 

H vices of procedural impropriety. Admittedly, before 

passing the impugned order dated 5.9.2002 withdrawing the 

offer........ 
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offer of appointment of the applicant, she was not taken 

into confidence though the impugned order is visited with 

civil consequence. 

15. 	For all the reasons stated above, the impugned 

order dated 5.9.2002 withdrawing the offer of appointment 

fo the applicant to the post of Post Graduate Teacher in 

English with posting in Kendriya Vidyalaya Duliajan, 

Assam, issued vide O.M. dated 21/22.8.2002 is liable to 

be set aside and quashed and as such the same is set 

aside and quashed. The respondents are directed to take 

necessary steps for appointing the applicant as a Post 

Graduate Teacher in English on the basis of the selection 

• made pursuant to her selection on the basis of the 

employment notice of 2001. The seniority of the applicant 

shall also be computed on the basis of her selection 

communicated vide order dated 21.8.2002. She shall, 

however, not be entitled to any back wages. 

The application is 	allowed to the extent 

indicated. There shall, however, be no order as to cOsts. 

R. K. UPADHYAYA 
	

D. N. :CHOWDHURY 
ADMINISTRATIVE MEMBER 
	

VICE-CHAIRMAN 

n km 



O.k. No 328 of 2002. 

PER R .K .UPADHYAYA ,ADMINIRATIVE MEMBER 

The judgment propo8ed by the Hon 'ble Vice-Chairman 

has been perused by me but it has not been possible for me 

to agree with the conclusions in spite of my best pereuations. 

2. 	The basic facts are not in dispute. The applicant 

appiied.f or the post of PGT (English) in K.V.S as per 

advertisement (Annexure-4) • Essential qualifications 

prescribed included "B.Ed • or equivalent qualification 

from recognise4 University.TM In part II of the advertisement, 

it Was mentioned that "All applicants must fulfill the 

essential requirement of the post applied for and other 

conditions stipulated in this advertisement.".. Special 

instructions to the candi4ates mentioned in this advertisement 

stated ; "xxii) The candidate should not fill in the 

qualification in the application form for which they have 

appeared in any, of the examination or whose,, result are 

awaited/withheld/not declared." It is undisputed that the 

result of the B.Ed. examination in which the applicant had 

appeared in July. 2001 was declared only in March, 2002 

Whereas the extended last date for receipt of the applica-

tions was 20.1.2002. In other words, the applicant was not 

eligible to apply for the post of P.G.T (English) on the 

cut off date, viz, 20.14002 as she was not having one 

of the essential qualifications of holding B.Ed. qualif i-

cation on that date • In spite of special instructions to 

the candidates contained in the advertisement, she 

represented to have the B.Ed* qualifi 

representation a  she managed to appear 

as well as in the interview and found 

list of selected candidateso 

ation and by such 

in the written test 

herself. in the 

contd. .2 
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Basic issue for consi.deration is fL whether such 

.1 	
a person can be said to be an eligible candidate and whether 

Selection of such a person cannot be cancelled by withdrawal 

of offer of appointment as has been done by the respondents 

vide their memorandum dated 5.9.02 (Annexure-]l). Special 

instructions to the candidates contained in the MvertiseflLent 
44— 

(Annexure"4) also provideas under : 

Nxii) The Sangathan may take up the verification 
of eligibilityof the candidate at any 
pointin time prior to or after the 
dctnpletion of the formalities • If found 
unsatisfactory, the candidature shall be 
summarily ejected. 

In view of the above provision in the advertisement, 

the eligibility of the candidate can be examined even after 

the completion of the selection process and preparation of 

the selection panel. In my opinion, the candidate remains a 

candidate only, till joining the post applied for. In this 

case, the offer of appointment of the applicant was withdrawn 

on the ground of being not an eligible candidate as she did 

not obtain the professional qualification (B.Ed.) on the 

last date, viz, 20.1.2002 in terms of the advertisement. 

The impugned memorandum dated 5.9.02 (nnexure-1l) 

cannot be assailed even on the ground of violation of 

principles of natural Justice. The offer of appointment 

dated 21/22 AugUst, 2002 (Annexure..7) was also endorsed to 

the principal, K.v..Duliajan (Aseam) where the applicant 

was posted. The original application form of the applicant 

was also forwarded to him • He was responsible for final 

verification of eligibility of the candidate. Accordingly, 

( 6'1 

the Principal vide letter 28.8.02 (inexure-8) asked the 

applicant aS..  

• 	 "Kindly clarify the following in 
espect of your appintment 

contd.*3 



3. The results of the examination have 
been declared in March 2002, after 
the last date for possessing the 
eligible qualification." 

The applicant submitted a reply dated 2.9.02 (Annexure-9)* 

When the applicant vide application dated 4.9.02 (Annexure-lO) 

insisted on joining, she was informed by the principal vide 

endorsement dated 4.9.02 (Annexure-'lO) that the matter was 

already referred to higher authorities and the "joining 

could not be permitted." it was in this background that the 

impugned memorandum dated 5.9.02 (wtnexure-'ll) has been 

issued. On the facts of this case, the principles of natural 

justice have been followed and no grievance on that account 

could be raised. Therefore, such a ground for .  assailing the 

impugned memorandum dated 5.9.02 is hereby rejected. 

5.. 	There is another way to look into the entire contro- 

versy. The advertisement specifically provided that 

candidate should not fill in the qualification for which 

result was awaited* in view of this provision, other 

candidates whose results were awaited must not have applied 

in response to the advertisement. If the present applicant 

is allowed to get benefit of her statement in spite of 

clear direction to the contrary, it will amount to grave 

injustice to all those who did not apply for the post even 

though similarly situated. The applicant is. therefore, 

not eligible to get undue advantage even on. this account. 

60 	For the reasons mentioned in the preceding paragraphs, 

on the facts of this case, the O.A. is dismissed without 

any order as to cost. 

7. 	In view of difference of opinion between the 

Hon'b].e Vice-Chairman and Administrative Member, the matter 

is directed to be placed before the Ron'ble Chairman under 

c2
Section 26 of Central Administrative Tribunals ACt 1985 

CIA?( 

contd. • 4 
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	CENTRAL ADI'IINISTRATIVE TRIBUNAL, GUTAiATI BENCH, 

' 

	

G U W A H A T I. 

ORIGINAL APPLICATION NO. 	 / 2002. 

:mti.Anjumoni Soriowal. 	 ....AppliGant. 

-- 

Unjonof India & Ors. 	 .... Respondents. 

I N D E X 

Particulars. 	 Page Nos. 

1, Particulars. 1 to 14 

2. Verification. 	 - 14 

3, Annexure-Ol Admit Card for 	- 15 
appearing in B. Ed. 
examination. 

4. Annexure-02 Provisional Pass 	- 16 
certificate of B.Ed. 
examination. 

5, i.nnexure-03 certificate of 	- 17 
passing the B.Ed. 
examination. 

6. Annexure-04 Advertisement publi-. 
shed in 	np1oyment ç 
news 24-30 November, 
2001. 

7• Annexure-05 Admit Card for appear- 
ing stge-II written 
test examination. 

8 1  Annexure-06 Interview call 1eter - 

dated 21.6.02. 

9 1  Annexure-07 Memorandum of Appoint- 
ment atd, 	21st)f 22nd 
August, 2002. 

 innexure-08 Letter,dated 28.8.02 	- 
issued by the respori- 
dent No.5. 

 Annexure-09 Application dtd.2.9.02 - 

submitted by the appli- 
cant before the respondent 
No.4. 

 Annexure-lO Application dtd.4.9.02 - 

submitted by the appli- 
cant requesting Respondent 
No.5 for her joining in the post. 

 Annexure-il Memorandum dtd. 5.9.02 - 

issued by the respondent No.4. 
 Application fee. 

Filed by :- smti.Anjumoni Sonowal 
through 	:- Mr. P.,J.Saikia,AdvOCate. 

- Date of filing 



BEFORE THE CETR ADMINISTRATIVE TRIBUNAL, 

UWAHi-TI BENCH, GUWAHATI.  

AN APPLICTION UNDER SECTION 19 OF THE 

ADMINISTRATIVE TRIBUNAL I4CT, 1985. 

ORIGINAL APPLICATION NO. 	 2002. 

Srnti., Anjumani Sonowal, 

D/o Late Kiriaram Sonowal, 

C/o Dr. Debananda Sonowal, 

Assam Petrochernical LtL, Hospital, 

P.O. Parbatpur, Namrup, 

District-Dibrugarh, Assam. 

1ic ant. 

-Versus-- 

Union of Inc'ia, represented by itp 

Secretary to the Govt. of India, 

Ministry of Human Resources 

DevelopmentDepartrnept of Higher 

education & Secondary Education, 

New Delhi. 

The Kendriya Vidyalaya Sangathan - 

represented by the Commissioner, 

18 Institutional Area, Saheeb Jeet 

• 	 Sing Marg, New Delhi-110016. 

Contd.....2. 

___________ 	 - 	

I 
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The Deputy Commissioner (Admn.), 

Kendriya Vidyalayc Sangatan, 18, 

Institutional Area, Saheeb Jeei 

sing Marg, New .Delhi-110016. 

The Assistant Commissioner, 

Kendriya Vidyalaya Sangathan, 18 

Regional Office, Silchar, HoEpital 

Road, Silciar, Dist-Cacnar,Assam, 

The Principal, 

Kendriya Vidyalaya, Duliajan, 

P.O. Duliajari-786602, 

District-brugarh, 

..... Respondents. 

PARTICULAkS OF ORDERAGAINST WHICH THIS APPLICATION 

IS MADE: 

Memorandum No.2-16/2002/KVS(SR) 10367-69 dated 

5.9.2002 issued by the Assistant Commissioner, K.V.S. 

Regional Otfice, Silchar, Hospital Hoac, 5ilchar, 

District-Cachar (Annexure-  

JURISDICTION OF THE TRIBUNAL : 

i licant declares that the subject matter of 

the Order/Direction against hich the relief is sought 

for is within the jurisdiction of this Hon'ble Tribunal. 

Con t d. . . . . . . 3. 
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LIMITATION :- 

The applicant further declares that the 

application is within the limitation prescribed in 

Section 21 of the Administrative Tribunal Act, 1985. 

FACTS OF THE Q 

(i) That the applicant is a citizen of India and a 

permanent resident of Namrup in the district of Dihrugarh, 

sam. The applicant has passed her Post Graduate Master 

Degree in English and also appeared in the Bachelor of 

Education i.e. B.Ed. in the month of July, 2001 from 

Namrup College of Teacher's Education conducted by the 

Dibrugarh University. The result of the said examination 

declared on 5th March, 2002 wherein, the applicant was 

declared successful and placed in 1st Class, 5th position. 

The applicant also belongs to 'Sonowal Kachari'commuy 

which is recognised as Scheduled Tribe Community of Assam. 

/ 

The copy of the Admit Card issued by th 

Dibrugarh Univrsity, the copy of the 

Provisional Certificate issued by the 

Principal of the College and the 

Certificate of Degree of Bachelor 

of Education issued by the Dibrugarh 

University are annexed as ANNEXURES-01,. 

02 & 03 respectively. 

That, the respondent No.2 is a registered 

Society under the Societies Registration Act, 1860 and 

fully, under control and authority of the Central Govern-

merit, Ministry of Human Resource and Develomerit as such 

Contd.....4. 

WN 
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is a State within the meaning of Article 12 of the Con-

stitution of India. The Commissioner is the Executive 

Head.f the Sangathan.Respondent No.3 and 4 are the 

Officers under the respondent No.2 and the respondent 

No. 4 is the Regional Officer and is the head of the 

Regional Office of the Sanathan at Silchar. 

That Respondent No.2 issued one advertisement 

in the Employment News on 24-30 Nov, 	2001 inviting 

applications for rectuntamngoers for the 	ost 

of Post Graduate Teadhers in thglish hereinafter in short 

P.G.T. As per the said advertisement the essential 

qualification for the said post of P.G.T. English are as fo],: 

 Two years integrated Pot Graduate M.Sc. Course 

of Regional College of Education of NCT in 

the coflcerned subject with at least 50% marks 
......... -...... . 
in aggregate a& Masters Degree from a recogni- 

sad University with at least 50% maks in 

aggregate. 

 B.Ed. or equivalent qualification from reco- 
......- .... 	........... 

gnised University. 	 . 

 Proficiency in teaching in Hindi and English. 

A copy of the aforesaid advertisement 

is ann e ed as 	NNEXUR 	0 4. 

Contd ..... 5. 
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( 1\ 

That the applicant states that on going through 

the said advertisement and as she being possessing all 

the aforesaid qualification applied for the post of PGT 

English in the prescribedform enclosed with the said 

advertisement. Though as per the advertisiient'the 

last date of submission of application form was 

31.12.2001 yet same was subsequently extended upto 

20.1.2002. 

That though the applicant has appeared in 

the final examination of B.Ed. in the month of July, 
.. 	.. 

2001 yet as the result were not declared soon thereafter, 

the applicant's in her application form for the afore-

said post of PGT had mentioned that she appeared in 

the B.Ed. Examination. 

EI 

That, after scrutinizing the application 

forms and the authority having found the application form 

of the applicant is complete and valid in all forms 

allowed the applicant to appear in. the Screening Test 

on 10th March, 2002 and having come out successfully. 

the authority issued the Admit Card asking the applicant 

to appear in the Written Test., of Stage - II and on the 

basis of the performance of the applicant in the said 

Stage - Ii tritten Examination, the respondent No.3 

issued the letter under Pile No.I-10/2001-KV5 dtc. 

21.6.2002 asking the applicant to app-ear for - an interview 

Contd... . .6. 
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to he held on 22.7.2002 at Kendriya Vidyalaya, JNU 

Campus, New DelhLVide aforesaid letterthe respondent 

No. 3 asked the applicant to bring certain documents 

including the copy of B.EcI. or equivalent qualifications 

from recognised tjniversity. 

The copies of tne admit Card and the 

Call letters dated 21.6,2002 aforesaid 

is annexed as ANNEXURES-OS & 06 

respectively. 

That, in pursuance of the said Call letter dtd. 
t1 

21.6.2002 apeared in the interview and also produced 

all the documents including the 2.Ed Ø  Pass Certificate 

issued by the College authority in original and the 

authority also considering the performance of the applicant 

in the said interview as well as scrutiny of the documents 

in original, vide Memorandum 14o.F-2-16/(PGT) /KVS/(SR) 8975 

-77 dtd. 21st August, 2002 issued by the Respondent No.4 

appointed the applicant against temporary post of PGT 

(English) in Kendriya Vidyalaya, Duliajan, Assam which 

was received by the Applicant on 27-8-2002. 

A copy of the aforesaid Memorandum dtd. 

21.8.2002 is annexed as ANNEXlJR-07. 

That on receipt of the aforesaid Memorandum 

of appointment, the applicant went to the Kendriya 

ContcI.,...7, 

/ 
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Vidyalaya, Duliajan to join in the post on 29.8.2002 

but to the utter surprise of the applicant the 

Principal of the said School raised several quarles 

which were though satisfactorily replied by the 

applicant yet refused to allow the applicant to join 

in the post and asked the applicant to come an a later 

date and accordingly the applicant again ent on 2nd 
fruit 

of Sept, 2002 but without anyIt and on the other 

hand the applicant was handed over with a letter under 

reference No.P.2-121/KVD/2002-03/930-31 dtd. 28.8.2002 

issued by the Principal of the said School asking the 

petitioner to submit necessary patticulars in support of 

her qualification. The applicant also as per the said 

request su1nittd all necessary document in proof of 

her qualification. 

copy of the aforesaid letter cltd. 

28,8.2002 isannexecl as ANNEXTJRE-08. 

(ix) 	That the applicant states that Athe Memorandum 

of appointment the last date of joining in the post 

was 10th sept, 2002. Therefore, as the respondent No.5 

even after submission of the quaries by the applicant 

as per the letter dtd. 28-8-2002, the applicant agaIn 

vide his app liction dtd. 4th Sept, 2002 requested the 

Respondent No, 5 to allow the applicant to join in the 

post. Similar application are also submitted by the  

applicant on 2nd Sept, 2002 betore the Respondent No.4 

Contct... ..8. 
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But to tne utter surprise of the applicant the 

applicant was servcc1 with the Memorandum No.2-16/2002/ 

KVS(SR) 10367-69 dtct. 5.9.2002 issueo by the .Responlent 

No. 4hereby 	the Memorancrnm of appointment of the 

applicant under Memorarciurn No.F2-l6/(PGT)/KV(SR)/ 

8975-77 cttc. 21/2-8-2002 has teen withdrawn on the 

ground that the applicant nad riot otained the prof a-

ssioril oualification(B.Ed) or equivalent as on the 

last date of submission of application in terms of the 

advertis ement. 

The copies of the application dta. 

2-9-2002 & 4-9-2002 submitted by the 

Applicant before the iespondent No.4 

and 5 respectively and the copy of 

the Memorandum dtd. 5.9.2002 issued 

by the Respondent No.4 is annexed as 

11 respectively. 

5, RELIEF SOUGHT FOR : 

In the facts and circumstances mentioned 

above the applicant prays for following reliefs 

The Office Membraridum No.2-16/2002/KVS(SR) 

H 	 10367-69 dtd. 5.9.2002 issued by the 

Respondent No.4 may be quashed. 

The respondent auhoritiéS may be directed 

to allow the applicant to join in thepost of 



PGT(glish) in Ken(.iriya Vidyalaya, Duliajan, 

Assam, forthwith and accept the foining 

report w.e.f. 29-8-2002. 

6. INTERIM RELI SOUGHT FOR : 

The Office Memorandum No.2-16/2002/KVS(SR) 

10367-69 dtd. 5.9.2002 issued by the 

respondent No.4 may be stayed and allow the 

applicant to join in the post of PGT(English) 

in Kendriya Vidyalaya, Duliajan, Assam, 

forthwith. 

The respondent authorities may be directed 

not to fill up the vacant post of PGT 

(English) in Kendriya Vidyalaya, Duliajan, 

Ass am. 

7. 	The abve relief are prayed on the following 

among other ;• 

 -;G R 0 U N DQ_:- 

(A) 	For that the advertisement for the aforesaid post 

of PGT having laid down that the eligibility 

of candidates will 

nal qualifications 

for receipt of the 

date for receipt o 

20-1-2002, and the 

be determined by their Educatio-

as on the closing date xthx 

application and the closing .  

E the application being on 

applicant having appeared in 

Cotd. .. .. 10. 
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the 3.Ed. Examinationthe month of July, 2001, 

though result was not declared by then, the 

applicant has to be considere as qualified in 

B.Ed. irrespective of the date of the resu1tof 

course subject to successfully passing the said 

examination in the result that may be declared. 

Thcrefore, the withdrawal of the Memorandum of 

appointment of the aplicant dated 21/22-8-2002 

on the ground that the applicant did not obtained 

the professional qualification i.e. B.Ed. as on 

the last date of submission of application in terms 

of advertisement is highly erroneous and illegal. 

(B) 	For that the applicant having mentioned in her 

filled in prescribed form that she has ,  appeared in 

the examination and not having stated that she 

has passed B. Ed. Examination nor having mentioned 

the year of passing 	 or marks obtained by 

her her in the said examination, and if the said 

entry that she has appeared in B.1. Examination at all 

meant that she is not qualified,her application 

would have been summerily rejected as per the 

said advertisemrit. But the said entry havihg 

signified that she is qualified her application 

was tretd as valid and she was called for to 

appear in the Screening test as well as the 

subsequent tests/intrview. Therefore, the with-

drawal of the i4emorndum of appointment dated 

Contd. . . .. 11. 
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21/22-8-2002 vide- Memorandum dated 5.9.2002 issued 

by the kespondent No • 4 is highly Illegal and after 

thought. 

For that vide Call letter dated 21.6.02 issued by the 

Respondent No.3, the applicant having been asked to 

produce the various document including the copy 

of the B.Ed. qualification' in the interviewand 

the ap1icant also having produced the said 

certificate before the interviewing authority on 

22.7.2002, the authorities were fully satisfied 

about the possession of the said qualification 	the 

applicant and only on the basis of the said 

satisfiaction, the Memorandum dated 21/228-2002 

was issued appointing the applicant in the post 

of PGT (English). Therefore, the subsequent' 

Memorandum dated 5-9-2002 issued by the respondent 

No.4 withdrawing the earlier Memorandum dated 

21/228-02 on the allegation that the applicant 

was not obtained, the professional qualification-

(B.Ed.) -  on the last date of submission of the 

application is highly Illegal, unjust and arbitrary. 

For that the applicant haiirig not submitted any 

false or incorrect particulars in the application 

form and the having successfully undergone all' 

the test conducted by the authorities on the All 

India basis and having proved meritorious which 

ContcL . . . .12. 
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is the primary consideration for conducting the 

various tests/interviews to find out the best 

persons for parting education to the Young Students, 

the withdrawal of the Memorandum of appointment 

vide Memorandum dated 5-9-02 on some flimsy 

ground like having not possessing the qualification 

on the last date of aumission of the application 

is highly illegal, unjust and also against the 

basic objective of holding various test/interview 

and the same has also the effect of treating th 

merit of the applicant in vein. 

11 

For that the authority before issuing the 

Memorandum dated 5-9-2002 have failed to consi-

der the fact that the applicant belongs to 

Scheduled Tribe Community which is a socially 

backward Class and the preference/reservations 

have been made by the Govt. in the post and 

Services only to 'uplift their backwardness and 

further that the applicant inspite of belonging 

to one of the remotest place of this Country have 

competed with other previledged candidate and 

outnurnberi mael &RN3. have managed to get a source 

of livelihood in these days when the Scope of 

employment is very rate. 

For that non-issuance of any show cause notice 

as well as denial 'of an adequate opportunity of 

Contd... . . 13. 
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hearing before issuing the Memorandum dated 

5.9.2002 has vioated the principles of natural 

justice. 

(G) 	That if the criteria for dcterrnining the date 

passing and examination is to be judged from 

the date of declaration of result declared by 

Universityit will have provide scope to the 

appointing authority to act arbitrarily in as 

	

• 	 much as though the examinations are commence for 

a particular year simultaneous in di:Eferent \ 

	

• 	 Universities, the result may be declared by 

different University on different dates becaise 

	

• 	 of the internal inconveniencehe declaration of 

result, merely discloses that the applicant had 

passed the examination which was held in a 

particular date and for all practical purpose 

	

• 	 the candidates deem to have passed the examination 

on the date when examination of B.. was over. 

The reêporlclent authorities was fully aware of 

I 	 this fact that on tne date of interview the result 

of the BId. 	amination was already declared. 

* 	
and to that etf ect the Dibrugarri University nad 

already issuea a certiticae in tavour of the 

applicant showing that she hacl passed the B.Ed. 

examination. There being jample materials before 

tne Respondant auchoritieshcit the applicant had 

Con td... ..14. 
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passed B. Id Examination held in the month 

of July, 2001.The impugned order dtd. 5.9.2002 

withdrawing the offer of appointment given to the 

applicant to the post of Post Graduate teabher 

(English) in Kendriya Vidyalaya, Duliajan is 

extremely illegal and without jurisdiction. 

8. 	That, the applicant declaes that the matter 

regarding which the present application 	made is not 

pending in any other Court. 

Particulars of the sank Draft/P.O. in 

respect of the application fee. 

An Index is enclosed. List of enclosure as 

per list. 

VERIFICATION 

I, Smti. Anjumoni Sonowal, Daughter of Late 

Kinaram Sonowal, aged about 27 years, resident of Assarn 

Petro Chemical Ltd., P.O. Parbatpur, Namrup, District-

Dibrugarh, do hereby declare and verify that the statement 

made in paragraphs 	7 to 	 of the 

application are true to my' knowledge and those made in 

paragraphs 	 of the applicQtion being 

matters of record true to my information which I believe 

to be true and rests are my humble submissions. AndI 

sign this verification on this the 	day of Sept, 2002 

at Guwahati. 

IGNATtJRE1 

I 
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Cyl 
• Employment News 24 30 November 2001. 

KENDRIYAVIDYALAYA SANGATHAN 
NOTICE 

RECRUITMENT FOR THE POSTS OF TEACHERS 
..,_.................... .. . 	,.., 	 ,. 	 rrrgunrzaruon unoer me Ministry 0? Human 

Resource Development, Department of Higher Education and Secondary Educat ion),Govf. of India PART III 
invite applications In the prescribed format for recruitment of teachers forfhe year 20022003 from HOW TO APPLY 
Indian Nationals forfihling up of vacancies and drawing apanel of candidafes for the period upto 30 
June, 2003. The following posts as pardelalis given below are prqposed to be filled in the Kendriya 1. 

	
-Appltcalion must be submitted In the prescribed format published as Annexure I of thl a 

Vldyalayas spread all over India: advertisement. 

PART - I 
Ii. 	Appticaflon must be submitted tndupItyat.._ / 
Ill. 	Candidates desirous to apply for more than one post should submtt application for 

1. POST GRADUATE TEACHERS IN: 
each post accompanted by the prescribed fee and necessary enclosures for each poet 
in separate envelopes, 

(I) 	English 	'(Ii) Hindi 	(ill) Physics .Appttcanta cannot apply for more than one subiect In each category of poet leone  
(lv) 	Chemistry (v) Economics (vi) Commerce subiect in PGT and/ or one InTGT. 

Envelope containing the application nlust be superscribed In bold letters as 
PAY SCALE: 6500-20010500  'APPLICATION FOR THE POST OF  

upper Age LImit :40 years, 	 - 
Vi. 	Duly tilted in application must only be submitted latest by 31.12.2001 to 

. 
ESSENTIAL QUALIFICATIONS: 

KENDRtYAVlDYALAA SANGATFfAN 	Exdra 

Post Box f-to. 4624 

Essential: New Daiht-110016 

ITwo years integrated Posf Graduate M.Sc Course of Regional College of Education of NCERT In 
APPLICATION FEE 

the concerned Subject with etleast 50% marks in aggregate or Master's Degree from a recognized 
1, 	Candidates will have Is pay a NON.REFUNDABLE FEE QEJR0.250/-,jRapees two hundred 

Ugiversity withal least 50% marks In aggregafe In the following subject:- . 	 . 
POT (English) 	 English 

, and fitly only) by demand drait in favour of 'KENDRIYA VIDYALAYA SANGATHAN"payabie at 
Newpelhl along with his/her applications. Candidate should note that the fee sent through 

PGT(&di) 	 Hindi 
PGT( h,sics), 	- 	Phyo'ics/Etectronico/Applied Physics/Nuclear Science 

lPO/ Money Order/Crossed Cheque/Currency note on the Treasury Challuns etc. will not be ? ZV
accepted by the Sangathan and such applicudons will be treated as having received without 

d, 	PGT(Chemtstry) 	- 	Chemistry/Bio Chem. 	
. 

fee. Separate fee into be paid for each posl applied and not to send a bank drafl for the total 
a. 	PGT(Econ b 
	

Economics/Applied Economics/Business Economics 
I. 	PGT (Comm (ce) 	. 	Commercewith Accountlng/Cosi Accounting/Financial Accounting 

amount of fee, 
2 	The refund of the fee will not be allowed in any case 

as a Mor subject of study. iloiderof Degrees of M.Com  in Applied/ 
Business 

3: 	The bank drafi should be valid for at leasl6 months and should not have been purchased prlàr 
)o the date of publication of this udvertisemenf. Economics shall not be eligible. 

2 	BEd, or equivalent quelification from recognized University. 4 	No tee is required to bepaidy SC/ST/Ex.sarvicemes categories Physically Handicapped 
3. 	Prof lclenôy in teaching In Hlndl and English. from paymenf 15k subject to submission of prescribed Medical  11 

Desirable 	 I " Certificate Issued by a Govt Hospital duly signed by Chief Medical Otlicer. 
KriowledgeofCompulerApplications. 	

---- 
PART IV 

2., TRAINED GRADUATE TEACHERS IN : MODE OF SELECTION 
1. 	The Sangatfiasdesiross to hold written eaaminalsns for the recruitment to the above mentloned 

Senakrit 
English 

pouts at Ahmedabad, Bangalore, Bhopat, 8hubaseshwar, Chandigarh, Chennal, Delhi, 

(Ill) 	Socfal Studies . 
Dehradun, Guwahati, Hyderabad, Jabalpur, Kcrlkafa, Jaipur, Jammu, Lucknow, Mumbal, Puma. 

2 . 	The centers for the eaaminalions as mentioned above are subject to change at the discrefion 
(iv) 	Science of the Sangathan, Every effort will be allowed to make the cavdidd!es to the cenfre 	of his/her 

PAY SCALE : 5500-175-9000 choice for eaumlnatlon. However the Sangathan may ellis discrelion allot a different centre to . 	
' the candidate when the circumsfunces so warrant, BLIND CANDIDATES WILL HOWEVER 

Upper Age LImit: 	35 years. BE REQUIRED TOTAKETHE EXAMINATION AT DELHI ONLY. 

ESSENTIAL QUALIFICATIONS : 
The mode of selection shall include a written lest/ esaminetion, professional practice teats, 

I) 	Four years integrated degree course of Regional Colleges of Education of NCERT in the 

proficiency tests, skill tests and personal Interviews. 
The wrillen esamination will be conducted in two paris leone of mullipte objective 

concerned subject AiIh at least 505/ marks in aggregate, or Second Class Bachelor's Degree 
f'ype and anolher of Descriptive type. To Descriptive Type Examinalion only those candidates 

with alleust 50% marks In the concerned subject(s) and is aggregate including elective and will be allowed to appear wf'roqualify the multiple objective type esaminatiorl and no walghfage 

Languages is the combinafion of subjects asunder: of this eeamination will be given. The difficulty level of bolh the eeamirialiona are as under:- 

a, 	F0rTGT (Sanskrit) - Sanskrit as an elective subj'cI at Degree level. I. 	Stage 	i.11jpIe Oblective Type  
b. 	ForTGl(Engtish) - English as an elective subject at Degree level, 	- C. 	For TGT(Sociui Studles) —Ann two at the fallnwina' 

Posfi 	 Difficulty level 	 . 	Duration 	 No. Of 

History, Geography, Economics andPol, Sc.OtwfrichonornusfbaeithsrHistoryorGeography 
ofExamlnattori 	

Questions 
: 

d. 	
ForTGT (Science) - Botany, Zoology and Chemistry. 	' 

Trained Graduale 	Gradualion 	 02 hrs. 	 120 
II)BEd, or equIvalent qualification from a recognized University: 

Iii) 	
Proficiency in leaching through Hindi and English. 

Teachers 
B. 	Post Graduafu 	Post Gradaation 	 02 hrs. 	 120 

Desirable Teachers 

I 
I ' 	

i<nowtadge of Computer operation. I. Sia ge Multiple objeclive easmination will be hetd on 10.03.2002 as per schedule given below: 
Trained Graduate Teachers 	 osoo hrs. to 1100  hrs. 

RESERVATION 	
, 

The reservation of vacancies for SC, ST. OBC, Ea-erviceman and Physically Handicapped 
jAil Subjects) 
PosI/CraduateTeachers 	 1300hra to 1500 hra. candidates will be as per rules of the Government of India. A person who has served in any rank (Ay subjects) 

(whetherus combalant or as a nsn'csmbatanf) In the Regular Army, Navy and Air Force will only be 

' 
eligible for resarvalsn for Ex-servicemen. 

) 

The place of enaminstion will be Inlimated to Candidates separately. 

(, PART - II LII. Stage Descriptive Type (to iudge the sublect competence) 

J, (,,ELIGIBILITY OF APPLICANTS: 
) 	 ' 

Post 	 Dlfficultylevel 	Duration 

Eligibility of candidates will be determined by their EDUCATIONAL QUALIFICATIONS and AGE - Trained Graduafe 	 Graduation 	
of Examination 

LIMtT and other criferla as prescribed In this adverliser en) 	s'onlheclosingdafefor recelpl 	f 
03 hrs. 

Tnachrs 

(

applications. Post Graduateleachers . 	 PosI Graduation 	03hrs. 
All applicants mast fulfill the essential requirement of the post epphed for and oiher condihons 5.The applicants, who are called for written lent will have to appear for the wrilten tent at the 
$lipalated In this allverilzemsni, They me advised to asIizty themnelveg before applying that they preocrihed Genter, Thonrr applicants who will quably In I he wrlllen test(s) will he evelualed for 

tPossass 	
least the at 	esseqtlal qualiticatlons prescribed tot various poets. 	No inquiry will be .. p oilgibllify to the pout (a) applied for and will bacalled for an interview, 

nfertalnsd• The prescribed essential qualifications are the rrdnimum and the mere possession of 
he same does not entitle candidates lobe selected 	

) 	 ' 

( 
6. 	The Sangaihan may / may not fake any scrsfivy of upplicallons for eligibility before the writien 

'lest and the applicants will be allowed to appear in the eaumination /screenlng test etc. at Iheir 

AGE RELAXATION 	' 
own rise. The applicanl theretore must carefully read the eligibility condilions, prescribed 
eusenliul qualilicahoris elc. Before aubmiffing his/her application(s), His / hercendidalure will Pj 

MaaInlum reiuuation in upper age relaxation will be as under: 	. psrelyprovioionai subjeci to eligibility being verilied alter the test and/or interviewconseqaenily 
(a) 	Upto a maximam of Five years in the case of SC/ST candidates, because a candidale has been allowed to appear for the written test and / pr Interview, it 

Upto a maximum of Three years in the case of 080 candidates, 
Upto a manimurn of Five 	for 	 had 

should not be presumed that he / she is eligible for appointment to the pool. 
The Sangaihan reserves the right Is 	his / hercabdidature years 	persons Who 	ordinarily been dsmicited in the 

Stale of Jammu & Kauhmir daring 11.801031 .12.e9; 
cancel 	 at any stage or the selection 

If ills not as per the provisions laid down in Il/s advertinemen" 
Upto a maximum of Ten years In respect of women candidates. 7. 	The decision of the Sangsthan about the mode of seleclion to fire post and eligibility conditions 
Upto a maximum of Five years in the Case of Govt. servanls/KVS regular employees. 01 the appiicsni shall be final and bindiirg. No Correspondence will be entertained In this 

(I) 	An es'servlcemen who has put in not less than 6 months Continuous service In the regard. 	C. 
Armed Forces (Army, Navy and Air Force) shall be aliowed.to deduct the periods of 
Such service from his/her aclusl epa an)l,,fhe_r.ssvllant se does riot euCbed the 

DOCUMFNT,S.tO BE 
' 	''' 	 •' 	........ 

.irl/BtmiJmuiiirniI preocribedfrtlie pout bymore Ihan Oyears he/she shall be dneviert 1. 	A crossed Brink Drvitof 110.250/. (Aspeesiwsrhsndred titryonly) infavourof KsndriyaVldyalaya 
to satisfy the condiliss regarding age limit. This Is applicable for the pools of Trained Songalharl, poyable at New Delhi. 
GradualeTeachers, 

Uplo a maximum ottO years in the csxa of SC/ST'csndidutes asd8 years in the case of OBC . 2. 	One sell-addressed and self stamped.post card by afhxirig postage slump of As. 31-. 
carrdidafex nerving as Govt. employees in accordance with Inslruclions ororders issued by the 
Govt. of India. An applicani claiming ege relanaf ion under this pars should produce a certilicale 

_11 

	DATE FOR RECEIPT OF APPLICATION(S): 
from his/her employer 10 the effect that he/ahe is a Govt. servani coon the date 01 advertisement. 31 .12.2001 

maeimsmot 10 years lnlhecaseotphysicallyharldicappiid, 
EXCEPT PHYSICALLY HANDICAPPED CANDIDATES, ALLTHE CONCESSIONS MENTIONED GUIDELINES FOR FILLING UP THE .iPPLICATION FORM 
ABOVE WILL BE CONCURRENT, THAT IS, IF A PERSON IS ELIGIBLE FOR MORE THAN 
ONE CONCESSION ONLY ONE OFTHE CONCESSIONS OFTHE HIGHLY PERMISSIBLE LIMIT 

I. 	The candidates muol till in t he sppticaIion loris published as Anneaura-I to this advertisement 

WILl. BE GRANTED, 
and utilize if in original. Fill in the columns Wi'h balipuin? pen (10 prevenl spreading of Ink) and 

FOR PHYSICALLY HANDICAPPED, IF A'PERSON BSLONGS TO SC/ST HE WILL BE sent ii, if needed they can be gel this form pholocopied or typed Scully on white paper of 
FOOLSCAP Si7,E (21 Crn.n30,cnrs) indsulilespaceon oneside silhepuperendtili aplhe ALLOWED I5YEARS, i.e. 10YEARS FOR P1'IC AND SYBARS FOR SC/ST. 

-  No csrrdldata will be accorded egn rnlaaallon unless ho/she 	the requlsile produces 	 certiticale 
cker 	irowvdv*iling. There is rrooL/eciion locandidales using printed Applicalion 
Fornr, it evirilable tram private agencies. In caso wlivre the candidate use lvoewe'rinn asnlieatinn 

4 



........... .......... -------- ........ 	 oprnvruusyearas,mI!noroesloer 	._ 
Thecandidwied should notefat applicatIon formwill NOTbO supplied by the KendrlysVldyalaya 	xxviii) ApplIcatIons have been InvIted only for the poat of P. we  Sangathan or Kend 	 at GreduateTeacher endflaIneJ riyaVidyataya(s). 	

GraduateTeacher. Applicatlona for Other posta may notbe submitted. 

- 	2.,.'Cendidalea admItted tothe examination will be sent an Admit Card permitting them to take the 	 . 	held afmultoneously on 10,03.2002 It two dIfferent timea, therefore, at the most the 
,-.-'enamlnatlon. No candidate will be permitted to appear In the examination wllhout the Admit 	 candidate can apply only for one Subject InTGT and one subject In PCI cetegory. So 

- 	 - 	
xxix) 	SInce Stage I, examInatIon for all aubjecta ofTGTs and all subjects of POle will be 

Card duty authentIcated by the competent authority along with Date Sheet and specltic 	 - . that he/ she can appear In both the examInation on 10.03.2002. However, in Such Instniclions.. 	
cases Csndldale will have to tIlt up two separate forms one lorTOl subject and one 

- 	3. 	CandIdates ereadvlsed to ensure that all the copIes of phologrephs atlixed by them on the 	
for POT aubjact. 

 . 	
applicatIon form and on the Admit Card are Identical. tfon veduicatf.qag).gneny 

	 SPECIFIC INSTRUCTIONS FOR FILLING THE 
orman 	 APPLICATION FORM ittieAdmitCard(s),hlsihercan 	u ure 	II be cancelled by.lhe Sarrgathan. - 	-- 	- ------------ 	- .- 	

. 	- 	 . 
4. 	CandIdates should ensure that the signatures appended by them In all the places viz. In the 	

POST CODE 	 CODE
pf GRADUATE TEACHERS eppllcellon form on the Admit Card(s) and In all the correspondence with the Sanguthsn 

should be Idenilcat and there should be no variation of any kind. It any variation Is found In the 	
TRAINED GRADUATE TEAcHERS - signatures appended by him aldflerent places, Ns/hercandidsture will be liable Is be cancelled. - S. 	The application form must be tilled Inby the candidate, Corrections, If any, should belegible 	 POST G RADUATE TEACH ERS and ellesled by tIre candidate. 	 • 	
Post Subject Codes 

6. 	Candldales Should use only International formk of Indian numbers In filling of application form 	
PGT (Chemlsl-( 	

[ 	o 	i 	 PGT (Physics( 	
2 

and wrIting the codae.g. 1 .2,3,4,5,6 etc. Only lfe Code Numbers as thus filled in will be taken 
Into account. 	 .  

\., 	

Since there applicaflon forms are to be processed In computerized system, Candidates should 	PGT (English) 	 3 	 PGT (Hindi) 	J 	o - 	take special care that enirles made in the appficaliorr form are dear, legible and complete. The 	 _____________ 
candidate will be solely responsible for any adverse 'Incision on his! her candidature due to 	PGj ((Economics) 	' 	I 	PGT (Commerce) 	

[ 	j 	i] Illegible or misleading entries. Applications, which are Illegible or are Incompletely! Incorrectly 
tilled, not accompanied by the prescrIbed tee and enclosures shall be summarily re(ecled. 	 TRAINED GRADUATE TEACHERS • No change In - the entries made Is origiflaJ.appllcalion form will be 	allowed 	under any 	- . 	, 	- 
circumstances. 	• 	 - 	 - 	 . 	

TGt(Sanskril) 	 1 	1 	 TGT(PCB) 	 1 	2 The candidates should note that no request forchange of subject or Post originally lndicaled 
bythem in the application form shall be entertained by the Sangalhan under any drcumstances. 	, 	TG 	(Esghish) 	 i 	J 	3 	I 	TGT ((5Sf.) 	 I 	7 to. 	WhIle tilling In hlsTher application form, the candidale Should carefully decide about his! her  
choice for the cenlre of (he enarrrination. More than one application form from a candidate 	- 
gIvIng ditterent centers and/ or will not be accepted In any case. Even It a candidate sends 	Academ ic Qualifications 
more than one Completed application the Sangathun will accept only one application at their 	a( 	Percentage of marks Should be rounded oft to one lower place of declmat (0.05 to 0.09 to be 

the names of more than one center hIs/ her application Is liable to be re(ected, 	 should be giver-I and Not for electives alone. 	 - 11. 	While filling Information In boxes relating to name, address, tsther' name etc. one box should 	(b) 	For subjects oflered use the following codes for varIous subject combinatIons: 

discretion and Sangathan's decIsIon in th) matterwill be final, Further, It a candidate Indicates 	 rounded ott to 0.1 and 0.01 foODS to be rounded cit to 0.0). percentage of aggregate mar -ks 

be left blank between the names! words In BLOCK LETTERS ONLY. . 	- 	
(1) Plus two! Higher Secondary! Prep! PUC! Intermediate 

SPECIAL INSTRUCTIONSTOTHE CANDIDATES :.11 	- 	o 	Chemlstry,Botanyarrdznology, 	04 	Phyolcs,Botanyand2ootogy 
E  01 	PhysIcs, Chemistry. Mathematics 	02 	PhysIcs. ChemIstry, Botany/Zoology 

Applicants should note that In case a communication Is received by the Sanalhan, from his! '  9' Social ScIences (having at least two subjects out of History, Geography, EconomIcs and 

her employer, withholding the candidates to appear- In the written tesl/ intervIew, his! 	
Pot Science) 	 r 

her 	
commerce/Accountancy! Business StudIos 

. 

epplicalion will be rejected and his/ her candidature shall be cancelled.  
- Any change of address given In the application form should at once be communicated to 	

gg 	Others 
 

Sangathan clearly Indicating the Post applied for, candidate's Application Number and Roll 	(2) Graduate degree 
Number, It ellolted. 	

- 01 	Physics Chemistry, Mathematics 	Sf2 	PhysIcs, Chemistry, Botany! Zoology 
. . 5) 
	Applicants are requested to arrange for the redirection of correspondence to his/ her new 	 03 	Chemistry, Botany and Zoology 	Cr4 	Physics, botany and Zoology address, It necessary Sengathan will make all ettorts to take Into account 01 changes In 	

.oEngllsh Llteraluroas one of the 	06 	Hlndl LIterature as one of the applicant's address but cannot accept any responsibility lrr the matter. 	 ' . 
	 subjects 

Communicated. 	

main sub(acts 	-- 	' 	 multi lv) 	. 	Applicants, It required, must atlend•written lest and/orinterview at such place(o( as may be 	 07 	Sanskrlt literature as one of the main oubjrcts  'i 	 08 	Social Studies (frayIng at least two subjects Out of History, Geography, Economics and ) 	The summoning of candidales for written test and! or Interview conveys no assurance 
- 

 
-whatsoever that they will be selected. 	

- 	
Pot Science) 

Appolnimant orders to the selecled cafudidates will be Issued by the Sangalhsn. 	 18 	B.ComJB.Com.(flons.) 
ott 	B.A.(Hons) In Hiotory!Geographyl Economlcs!Pol. Science as a major subject. 

Selected candidates will be informed of the result In due course and any InterIm Inquiries 	 99 	Others about th9 results are therefore unnecessary and will not be attended to. TheSangalhan 
does not enter inlocorrespondence with the candidates about reasons for thelrnon-oelection 	(3) Post Graduate Degree 	- 
forintarvlew/appolntmenf. 	

10 	Biology ii 	Chemlafry 	 12 	Phystca The Sangathanmay at Its discretion recommendhigher Initial payto eocepllonallyqualitied 	 13 	Mathematics 	 14/' 	Erglloh 	 15 	HiridI and experienced carr didates.  
Is) 	CanvassIng In any lorm will disqualify a candidate. 	

16 	History 	 17 	Commerce 	18 	EconomIcs
19 	M.PhiV Ph.D. x) 	Applicants must read theGuidelines" before filling up the Application Form. 	 EXAMINATION CENTRE CODE 	 letStage Exaination p-, 	They must ensure that no column applicable to them Is tell blank or wrongly tilled as the 	 m 

lniormallon turnished thereIn would be used for deciding the eligibility and suItability of the 	 ( 	 ___ e)Multiple Objective Typ -- - 	applicants for being called for written examinafiorui Inlervlew. Applications not filled correctly 	
Barrgalore 	0 	 Blropal 	 0 add FiôFes 	èr thdGuidelines are liable to be rejected and the onus of such rejection would  

e 
xli) 	The Sangathan may take up the verification of eligibility of the cendidate at any poini In lime 

beonlheapplicant(s). TheSangathanwillnotenlertainttnyctalmtorsschrejection 	
Channal 	

[ 	37 	- 	Delhi 	 I 	0 	4 	1 prior to or site!  lire completion of ttormalities. It found unsatisfactory, the cand ' ) 	 ________ 
- 	shall be summarily reject(d.. 	 ___.-'--' 	' 	Guwahali 	o 	j 	Kolkata 	j 	6 xlii) 	-The Sangalhan may Slits discretio 	old re examination  as and when necessary.  

xlv) 	The applications received In lime will be acknowledged by returning the sell-addressed post 	Luclunow 	0 	7 7 	Murrubsi 	 0 paid.aftachedr—   
xv) 	Candidates sdrving In any recognized lnslitutioruiorganisution, autonomous body of Cenlrat 	

Ahniedabad 	 9 	 Bhubaneshwar 	t 	0 GovtiState Govt. must apply under IntimatIon 10 hIs! her Employer.  
xvi), ApplicatIons of only those candidates who have valid current Employment Exchange  

Registration number Will be entertained. The candidate must Indicate the Employment 	Cliandigarh 	- Li 	I 	I 	,tlehradun 	j 	i 	2 7 Exchange RegIstration Numberarrd name and place of the Employment Eschango where 	 _____________ 
registered. 	 Hycterabad 	 Jabslpur 	F 	1 	4-must
current Registration No. Employment Exchange. The epplicalions of the candidates who 
have notregustered lheirnameawiththe Employment Exchange orwhose registralion has 	Jalpur 	 [j 

 aspired betore the last date for receipt of applications will be summarily rejected.  
avli( 	NoTA will be paid foreppearing.inlhewriuqn4asx ancNrulervtew--- 	

1 	7 ..xs1O( - Seteik?Jcàiidatgts(iiulafoe lobe posted anywhere In India. Ttrelr services are however 	
PaIna 

transferable to any establishment of KVS In India or abroad. 
xix) 	Selected candidales will be enlitled to various allowances as admissible under the Cenlral 	EXAMINATION CENTRE CODE 	IInd Stage Examination GovtJKVS Rules. 	

(Descriptive type) rue) 	Selected candidales will be given a posting bated upon the vacancIes In specific region. 

usl) 	Selected candidates will Initially be on probation for two years which IS extend-i'm by one 	Bangalore 	2 	1 	1 	- Ehopal 	 2 
- 	year, if necessary. 

sail) 	Vacanciesarenolavailableforlhltiatposflnginvidyalayastocaludlnmetroitsnanctmajor 	Cheuixai 	2 	I 	3] 	 CeIhI 	2 	4 clues of India,  
uelil) 	MaxImum number of vacarrcles for-Initial posting are available In the Vidyaluyas 01 North- 	

',_Guvahali 	2 	J 	5 	 Icolkala 	2 	6 Eastern Region. J&I< and remoter areas 01 the counlry. 	 -  
usiv( 	No request for change of place of posting will be entertained. 	- 
xxv) 	Application should be submitted for the post to the specillc aulhoritirn at the address(s) 	Lucknow 	2 	 W.umbai 	2 

mentioned in the advertisemenl. No appliàxlions should be submitted 5  any olher ollicer! or 
- 	- 

 
it any oilier address of the Sangalhan. Applications submitled Is II' 	.:ulhorilies at auuy other. 	

Continued on page 	26:. 

- 

EnO NdWs 2*-- 30 November 2001  
25-' 

Continued from page 24 	 - 	 . 	
address of the Sangathan otherhdnthe speelfidwill notbe entertalndendarefiable tobe 
rejected.  

forms or application forms prtnted by prIvate agencies, they should ensure that Its format Is - 	xxvi) Oualwications acquired by the candidates shouki be strIctly In accordance with theprescried 
exactly the same as published by the Sangathan In their advertisement. it any wrong entries 	 qualiticatlons and candidate should not Seek claIm of equIvalence of theIr qualifications with 
mIstakes! omissions are made by the candidatex In their applicatIon torm on the account of 	 'f# that of a qualifications. 	 - 
wrong orinaccurate printing of application form by private agencIes their applications shall be 	4 sxvll) The candidate should not till ki the quallllcation In the applIcatIon form for which they have 
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ENDRIYAVIDYALAYASANGATHAN 	0 
ADMIT CARL) - STAGE 11. 	- 

- G~r, 	
WRITTEN EXAMINATION FOR RECRUITMENT TO THE POST OF 

POST (RADUATE TEACHERS 

K 

 
Name of the candic 
	

Roll No. 

,UPC NO. 05699 
	

2501030072 

ANJUMONI SONO 
- - • 

dO R.SAIKIA H 8 SCHOOL 
JYPR 
786614 

Subject and Subject code in which candidate is appearing 

ENGLISH (03) 

lExamination Venue 	I 

KENDRIYA VIDYALAYA 	 25/01 
AT & PU MALICAON DIST 1cAMRUP 
GUWATHI.ASSAP 
781011 

Ref. N6. 0501030076  

Candidate's Signature 	 ti_t 
(To be signed by the candidate in the Examination  

Halt in the presence of invigitator) -  - 	 Examination Co-ordinator 

Stage - Il 
Examination Schedule: 

Examination for all subjects for recruitment of Post Graduate Teachers 
to be held on same day 

May 12,2002 and same time 1400 His to 1700 Hrs 

Examination Papers for PGT Day & Date Time & Duration Max. Marks 

Subject: English, Hindi, Physics, Chemistry, Economics, Commerce Sunday 14001irs - 1700hrs 
100 

Paper :- 	DosclpUve Type 12-05-2002 3 Hours 
(To Judge the subJtcl competence 

Difficulty level 	Post Graduation 

................ 

,1 • 	 ... 	
. 	 I 



• 	 .. 	 ' 	 . 

r 	GENERAL INSTRUCTIONS TO CANDIDATES APPEARING_FQj 
"RE CRUITMENT 	THE PO S T PfEPST 

This Admit Card is issued to only those candidates, who have qualified in the stage I examination 
.. (multiple objective type examination) held on March 10, 2002. It indicates your Roll No, Reference 

No. Schedule and Venue for stage II Examination. In case thisAdmit Card does not relate to the 
post you have applied for, kindly send this Admit Card immediately back to Kendriya Vidyalaya 
Sangathan, Post Box No. 4624, New Delhi - 110016  with a request for change to the appropriate 

. post as published in the Employment News Dt. Nov.24-39, 2001.   
In case, at any stage, it is found that you are not fulfilling the eligibility criteria asstipulated in the 
Advertisement issued in the Employment News dated 24-30 November 2001, your candidature 
will he cancelled for the said post without assigning any reason or notice. 
Please ensure to bring this Admit card at the allotted Examination Centre failing which you will 
not be allowed to appear in the Examination. Kindly affix your recent photograph (35mm X 
45mm) duly attested by a Gazetted Officer on the space provided in Admit Card.You are advised 
to ensure that all the copies of photographs affixed on the application form and on the Admit Card 
are identical. If, on verification at any stage, any variation is found in the copies of photographs 
affixed by you on the application form and on the Admit Card(s), your candidature will be cancelled. 

4.. You are advised to sign only in the presence of the Invigilator at the time of the Examination at the 
space provided in the Admit Card. You should ensure that the signature appended by you in all 
the places viz, in the application form, on the Admit Card(s) and in all the correspondence with 
the Sangathan should he identical and there should be no variation of any kind. If any variation is 
found in the signatures appended by you at different places, your candidature will be 
cancelled. 
The Admit Card will be taken back by the Examination Authority in your centre for the record 
purposes. If you want to retain a photocopy of the same, please make a photocopy and retain the 
same with you for your record. 
You are requested to reach at your allotted Examination Centre at least 30 minutes before the 
commencement of examfnat!c'n. 
No candidate will be allowed to enter the Examination Hall after 30 minutes from the schedule 
time of commencement of the examination. 
No candidate will be allowed to leave the Examination Hall 10 minutes before, from the closing 
time. 
The question paper will be bilingual i.e. in English and Hindi except language papers. 
Mark your Roll No., Category, post applied for correctly on the Answer Booklet provided separately. 
In addition to the above instructions, please read all the specific instructions as contained in the 
Answer-Booklet to be supplied separately on the examination day. 
Possession and use of Calculator, Cellular Phone, Pager or anyother electronic device is strictly 
prohibited in the Examination Centre. 
Paper of those candidates found using unfair means, during the course of Examination, will be 
cancelled. 
Legal action shall be taken against anybody found impersonating. 
Blind/Low Vision/Locomotor impaired candidate having disability in both arms and hands shall 
be provided with a writer for stage II examination on May 12, 2002 in Delhi. The Centre 
Superintendent shall suitably arrange for the writer keeping in view thatthe writer is 
- One grade junior in Academic qualification from the candidate. 
- Should be one possesing 50% or less marks. 
Such candidates on receipt of Admit Card, must inform in writing to the Centre Supdt./Principal 
concerned. Extra time of one hour for this test shall be provided to such candidates. 

CONTROLLER OF EXAMINATION 

or  
14 

.: 

4 	 I 	$ 	 I  
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cENDrIyA VIDYALAVA SANGATHAN 
18, INSIITUTLONAL.AREA, 
HAHEED •JEEI SINGH 11ARG 	

\ NEW DELHI - 110016 

F.NO,, 	1-10/2001-KV5 (RPI) 	U.P.C. 	 Dated 21.962002 

2993 	 ROU.. NQ 2501030072 

A4JUMONI SONOWAL 	I  

do R SAIKIA H S SCHOOL 
JYPR 786614 

Sub- 	INTERVIEW FOR THE POST OF PCI (ENGLISH) 

Sr/Marja, 

On •the basis f your perfranzo th the 2nd 5tage written eaninatior.-
heLd on 1205.2002 you are hereby requested to appear for an lntervew fr 
the post of PCI (ENL1SH) 	at the place, date and time indicated beowJ- 

PLACE 	KENDRIYA VIDYALAVA, JNU CAMPUS 	 DATE; 22-07-2002 
NEW 1EHRAUL1 ROADr 	 TIME; 0900 AM 
NEW DELHI - 110067. 

1. 	You are also requested to bring the followings; 

I) 	Proof of. Date of Birth 

(Copy of. secondary school certificate showing date of birth) 

In case claining age relaxat ion 

Requisite certificate for age rela<atjon ( whichever is applicable) 
Copy 	of SC/ST/OECij & 1< RESlDENT/Gvt. Servant/ KVS 	regulr 

erployee / Ex -Servlceran / Physically handicapped) from the cornpetent 
authority of S€ate Governi'entfU.T., etc. 

For T.G.T. 

Copy of Bachelor's degree and Marks sheet shoving atleast SOZ marks in 
the concerned subjects) aria in aggregates 

For P.G.T. 

of Mter's egree/ Marks sh et showing atteast 	0Z Nk5 In aggregate. 	 T.  
j v) 	Copy of B.Ed or l9quivalent qualification from recognized university. 

S 

vi) Copy of No ObjOctjri Certificate from your present emploWerr in case you are in strength of service of State Government/tj.T etc 

(P.T.O.) 

Alf 

-'- 	-.•- 	 - - 	- - - 
	 : 	 - 	

-'-- —i - 
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• 	7 
You are requested to brthg original certificatQ(c) for verification. 

Rio data (5 copies) in the proforma enclosed. 

An undertaking to the effect in the proformaattached with this letter 
that in case of selection you are willing to be posted anywhere in 
India including the North-East and dammu & Kashmir Regions. 

If any of the particular; stated by you in the application on 
verification is found incomplete or wrongr or if you are found to have 
willfullY suppressed any material information relevant to the 
consideration of your case without prejudice to any other action that 
may be taken in consequence thereof, your candidature will summarily 
be rejected and you will not be interviewed. Candidate while coming to 
attend the interview must satisfy himself/herself that he/she possess 
the requz;ite qualification prescribed as per adv. Dt.2430tt' Nov3'2001 
in Employment News,on the last date of submission of application i.e. 
20401.2002. 

Sangathafl reserves the right of postponing or deferring the date of 
interview for which intimation will be sent to you for uhich no c.aim 
will be entertained against cancellation charges of ticket or 
otherwise. Also a candidate called for interview on the date may have 
to overstay by not more than one day for which he/hQ should make 
arrangements at his/her own expenses. 

No Travelling Allowances will be paid to you for attending the 
interview. However, unemployed SC/ST candidates will be paid second 
class rail fare or bus fare from the shortest route from RaUway 
Station/BUS Station nearest to their home/place of residence or from 
which they would actually perform the Journey for attending the 
interview, to the place of interview and back to the came station 
provided the f are of the first 30 KM in both cases is borne by the 
candidate. However, reimbursement will be restricted to the fare in 
respect of the balance distancer which should be exceeding 30 KM for 
onward Journey and also for return journey. 

Youfs FaitPfUlty' 

0 •  

W.K. GUPTA) 
AS ABOVE 	 DEPUTY COMMISSIONER (ADPIN.) 
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KERA,DYAYA SGAThAN. 

' 1 H 	I 	

Ti  REGIONAL OFFICE .S!LCJL4R 	I Speed Post/ 

'OP1TAL ROADS SILCBR 	Regttered 

DIST -  

J 	 I 	 $ 	 t I -;- 	_ 	 Fa/Te1 No O3842-34OJ 

No 	 , 	

Dated 21s tAUgUSI, 2001i 

1 	
MO RAN ME 	DI.1 M 

si.m OFFER OF 4 ypoNTMErNT TO ifiE POST OF OT 1U&TE 	CR(ENGLIS11 

) 

•1 	 • W1h rthrce to 

..i hereby informed that he/she has been selected for appointment against 

temporary post df PCT(t) 	in Kendriya Vidyalaya, u1iaa1?-(1.s 3a$o1  

uuttal pay of I,6OO/tn the scale of pay Rs. QQ2OO4O5OO/- 	as per terms 

and conditions rnentioed 1elow 

1 He'She will draw allowances and other beiefits in addition to pay at rates admissible to the 

/ 	Kendnya Vidyalaya Emp1oees 
2 This offer of appointment is subject to the candidate being declared flt fdr the post of 

O5t Gacute 	aheng1iSh))Y aCwil Surgeon 

If the candidate is a wmari, she should certify that she is not in the family VYaY at the time of 

aceptance of the appointment. If, however, she is pregnant of twelve weeks standing or over at the 

time of acccptncc of appointment as a result of medical test, she will be declared temporarily unfit 

andthe(tçUlçl be treated as withheld for the present. She would be re-exmiined fpça fitness 

certificate six weeks after tbe' date of confinement & her appointment would be subject to 

production of medical certificate from a Civil Surgeon. In case, the candidate fails to comply with 

these instructions her selection will stand cancelled and no . her.L qo!TcSfoT~eflcI wi1,l be 

entertained from her. On production of medical fitnes certificate, she will be:appäintd tthe sxn 

post. 	 . 

T.Aon first appointment in case of journeys for taking up initial appointrn&it to a post i the North 

eastern Region limited to ordinary bus fare/second class rail fare for road/rail journey for 
hseltheiself and h/her family will be admissible. 	 .; ., 	 .., 

5 He/She will be on 'probation for a period of tao years, which may ,  be extended by one year by 

competent authority Upon successful completion of probation he/the w II b considered for 

confirmation in his/her turn as per KVS rules, provided nothing adverse is foipid against him/her 

upon verification of his/her chdracter/antecedents by the competent authont) Adverse report On 

his/her chractd and antecedents submitted by ,  the competent authority will render him/her liable to 

be terminated from the services under Kendriya Vidalaya SQngathan 
..L 	 r 

6 During the probayon and thereaftr uttl he/she is confirmed the services of the appointee are 

tennrnable by orip mont1i s notice on either side without any reason being assigned thereof. The 

appointing authority howcv, rèsric t&itslf thèight to terminate the services of the appointee 

before exp ry of the stipulated period of notice by making payment of sum equivalent to the pay and 

' 	

allowances for the stipulated peñO49f.notic or the un-expired portion thereof. 

7. If at any time after the appointment any stateruentideclaratiOfl furnished/made, whether before or 

J j5( 	after his/her selection, if found false hisfher services shall be terminable f o hwitlrwithout,gWiflg 

............ . priicc. 
P.T.O.12 

S 	 . . 

.5 	 - 
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8. Other terms and conditions of services governing the appointment as laid down in the Education 

Code for Kendriya Vidyalayas as amended from time to time. Since 

hctne h been introduced with cffcct from Qj422 joining to abovc scheme is comp(1soiy. 

. 	

j:l/.•.•' .' '. 	 ... 	 1 	• 

9 He/She will be liable to L* transferred any where in India m the interest of Kehdriya Vidyahya 

'Sangathan, initially he/she is posted as 	 - 	
at Kendriya VIdy$12y2 

D411ajn(AsSru) 	 •1 

10: A 	already therñce will be aIowed to join Kendriya Vidyalaya Sarigathan when he/she 

produces re1ving orcf his/her pareijt çIpartnflt at the time ofjoining. H&Shè will not request 

for transfer outside S4char Region wthni three y erS of mita1 pOStLfl 	I 

I 1 In case of any dispute or claim against the Kendnya Vidyalaya Sangathfl in respect of service or 

ant contact arising out of or flowing from this offer of appo1ntmeflt th e  courts at Delhi aione ha11 

1  have juisdtction ( 

12. If he/she accepts the offer under the termS -and conditions stipulated above, he/she should send 

r1Jher ncceptance immediately on receipt of this memorandUfli 111 the form attached to the Pnncipaj 

¶ 

	

	 &ehdersigned'Bfld joint  KV mentioned above Necesai) proforma for purpOse menttOfle' 	\ 

r 
 fcrms II IB VIII t XI (it necessaly) and XII are enljosed herewith which should be submit. 

ç, I 	to the Pnncipal concerned after getting the same duly completed in all respects This acceptance '- 

hoi4d ?eah' the undersigned in any case by29— § 2 	If tjte ffer is not accepted by the said 

date or after accctac. If tie apppijiee does not report for duty at the above named KV latest by 

109 2002 Li thisaffr of afpo1ntmelt will be treated as auto tidfly..canceiled and no further 

40 	 correspondence will be entertained from him/her in this regard. 

13 The appointment to the post of Post Graduate Tchz (n1 h) i purely 

provisional, and subject to the &ibe certificate being verified through the channels and if the 

yerifcatipn reveals 
that the claim to belong SC/S T/OBC as the case may be is false the services will 

be terminated forthwith withàut assigning any further reasons and without prejudjce to such further 

t action  as may be taken undli provisions'of the lnd1,Panel ..r 	
o&lfcflprOdUCt10fl of false 

I 	

I 

£iitcl As above 	
- 	 (M.MJOSI{1) 

i' 	
ASSISTANT COMMISSIONER 

pnowa1 
..ç/Raiki H.S.chQO1 

JYPR 
Pin: 786614.. 

I 	I 	IC 	 I 

qopy fowded to :- 

The1Princtpal jc vs D41J 	sam) 	the date of joining of the candidat' should 

b mtimited to this Office by Fax followed by Speed PostfRegd post after the candidate reports fol 

duties In 1case heIshe does not join or before 1(19 2Q this office slou1d be informed by Fa 

followed by Speed Post/Rcgd post. This appointment is further subjet to production of certiuicate 

. 

et&. s per icle 49) of Education Code for KVS. The oginal applicalioi fo along th i 

enclosures of the said candidate is enclosed herewith which should bkept in the jersonal file of th 

official.. The candidatc,be allowed to join his/her duties only after ye Tic on of 	altificat 

I 	and on 	 forms/statements vide appendices VIl(A)/(B), VIII, IX, X, XI (it 

necessaly) 1  end 	cgmpleted in all respects The receipt of this application form should be 

acknowledged. 	
I 

C 	
The Assistant Commissioner (Adnin & Fin) )KVS (HQ), NEW DELHI - 16.

Z_?~  

STAN

JJQ 
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frmr 
KENDRIYA VIDVAALAY 

• 	 1T1Tr-786602(3wq) 

OUUAJAN - 786 602 (ASSAM) 

.3IT4T 0374-80-8999/98, tif QL t. 0374-800573 

TEL : OIL 0374-80-8999/98, P&T 0374-800573 

r 	P• 

qi/Ref.
0-31  1 

Ms. Anjumoni Sonowcil 
C/C). 	 .SCat 

yPR 
jN- 76!-( 

fi/Daic............................ 

28 August 2002 

Madam, 

Sub: Appointment to the post of P&T (English) - reg 

lef: F-16/P&T)/KVS (SR) 975-77dt 2 1/22 August 2002 d 9024 dt 21,8.02 

Kind lyclarify the following in respect of your appointment to the above post 

I. As per the advertisement the candidate should possess the eligible qualification 

on the extended last date of submission of application i.e.20.1.02., 

As per the mark sheet submitted by you at , tinterview you have taken up 

the B.Ed., Examination in JuIy...200i  - 	
..• 	 / \ 
	 f. 

The results of the Examination have been declared in March 2002 after the 

last datefor possessing the eligible qualification. 

It is therefore requested that you are to submit the necessary particulars in support 4 
•àM 

414. 	 - 

Thanking you, 

Yours faithfully, 
	

V/ 

b7 6J iya Vidyalayl 
sheet of the candidate 

Copy to: 
The Assistant Commissioner 
Kendriya Vidyalaya Sorigathan 
Silchar keglon 
Slichar j 

A4yt0 

0.1

.: 
;; 
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ANNE E-O 

To. 

The Assistant Commissioner, 
Kendriya Vidyalaya Sengathan, 
Silehar Region, Silchar. 

Dated, 2nd Sept, 02. 

Sub :- 	 Appointment to the post bf PGT (English). 

Ref :- 	 F2-16/PGT/KVS(SR)8975-77 dt. 22nd Aug'02. 

Dear Sir, 

At the very outset, I would like to thank you 

for selcting me and appointing me to the post of PGT 

(English) in K.V.Duliajari vide letter No.F-16/PGT/KVS(SR) 

8975-77 dated 22nd Aug'02. However, the Principal of K.V. 

Duliajan has raised certain queries regarding my joinirg t 

the said post vide letter No.F-2-12/KVD/2002-031 930-31 

dated 28th Aug'02. with reference to the s a'id letter, 

please be noted on the following particulars. 

1. 	While applying for the post of PGT(English) 

as against the concerned advertisement please note 

that I have clearly mentioned in the application form 

that I have 'appeared' for the B,Ed.Exemination. However, 

during my ihterview at KVS, New Delhi, it is important 

to note that my results for the same were announced 

and documents pertaining to my qualifications were 

submitted for ,eyaluation at that time. Trust, my 

candidature thus comply to the pre-requisite for the 

post as I have submitted the necessary qualification . 

prior to my selection. Also note that I have not 

Contd...../ 

/  eUry o~~~ 



- Aq - 
provided any misinformation at the time for applying 

for the post as it was clearly mentioned about my 

qualifying status at trr.t point of time. 

I confirm that I have a[peare in the qualifying 

examination (i3.d) in 'Juiy,2001 and have passed tfle 

same without any failure in any course, neiier were 

any course being incompletedtill the time the results 

were declared. 

PlEase note that tiie Y—ssuitLs ot the B.!d. 

examination held in July, 2001 were declared in March, 

-\ 2002 and not before that. This indicates that the results 

were delayed by the University and not because of my 

failure or incompletion of the course. However, it is 

important to mention again that the result confirming my 

qualifications has been announced prior to my final 

interview at Delhi and subsequent Selection to the post. 

Considering all the above, I \ould like to draw 

your attention that I have neither falsified any infor-

mation at the time of applying for the post nor have 

I failed to provide the necessary documents prior to my 

selection. Hence, I request your good office to instruct 

the Principal of the concerned Kendriya Vidyalaya to 

allow me to conduct my duties as to your appointment 

letter F-16/PGT/KVS(SR)8975-77 dated 22nd Aug02. 

Awaiting your positive response. 

Thanking you. 

Yours faithfully, 
Sd/-Anjumorii Sonowal, 

02 .09 .02 

Contd ..... . 1- 
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I i) 	Xerox copies of Marksheet of B.Ed. & M.A. 

W' pass certificate of B. Ed. L.M.A. 

 II 	of course compistion certificate. 

I  of Admit Card of B.Ed. 	 / 

Copy to .- 

V V • V 

V 	 • V •  

/ 

V 	
V 

Principal, 	K.V
V
.Duliajan, 

iiajan, 	Msam . 
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ANNEXU2.E- ( 

-se- 
 
- 

To 

The Principal, 
Ken dri y a Vidy al aya, Duli aj an, 
As S am. 

Dated, 4th Sept'02. 

Sub :- 	Appointment to the post of PGT(English) 

Ref :- 	r2-16/PGT/KV$(SR) 8975-77 cIt. 22nd Aug'02. 

Dear Sir, 

With reference to the letter vide No.F-16/ 

PGT/KVS(SR)8975-77 cIt. 22nd Aug'02 please allow me to 

join my duties as PGT(English) in your School. I have 

already submitted an explanation regarding your queries 

to your letter dated 28th Aug'02 No.F-2-12/KVD/2002-031 

930 31 on 2nd Sept'02. I request you earnestly to 

allow me to join in the above post in your institution,. 

Thanking you. 

Yours faithfully, 

Sd/- Illegible, 

(Anjumoni Soriowal) 

4.9.02 

The matter that the required qualifictiori as on the 

date of application the matter has been referred to the 

sistant Commissioner KVS(SA) hence the joining could 

not be permitted. 

Sd/-Illegible, 
4.9.02 

Principal, 
Kendriya Vidyalaya, 

Duliajan. 



• 	 Phone - 	34154(AO) 

	

45737(EO) 	 : 

KENDRIYA VlDYALAYASANGATHAN 

I: 	 * 	 FcqioriaI 01 fir:u 
}losl)ItnI FOfl(I, •_, 

•; ,, 	 SthThfl i8I(JUl 

I 	N 1 2_16/O2/V(6) 	/U.) I 	/ 	 Dated ,- 

19 	
fb 

tORAI!DM 

The offer of appointii&nt to the post of_______________ 
with posting in IeTsdrlya Vidya2a7IcD 1 -'2_ 

Issued Dide this Office 1eorandu to. 
d a t e d  

Is hereby withdrawn an i/sho wan not 

Obtatned the Frofoestonal Qua2ifioati0r4(i9.Ed.)Or equtia1ant as on 

the last date of aubie3io71 of, application in tArma of the 

advertiS4ent. 	 - 

I /s 44vi2 5crLcrw 

C/fr1 .R.S-KLc*-. 	.s_L. 3 yPP 

( tt.JO3F1I ) Crl ASS JSY'ANT - qNM!SSIONK 

CIO 	 il 
7ha fr n ci pal, K. ;__D 	Jf-4t 	for I sfor at ton 

with the nstrct( 	&7ifirn The orLjnal application of 
the candidate to thin Offico. 	 - 

2. 	The Assistant com,stastons 
Infe'ritattan. 

4dv2.),K1S(ffQ),N6Z Delhi for 

/ 
4 SSIflTCl!iiOiJ 

[ f . 

rI 
IN 

40 

rr 
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IN TH 	 V TkI kUNJ, 1JWAHATI BWCH 

G .  UWJH?iTI. 

O.k. NO. -3 ZS 1zo2. 

3. Sonowal, 

-versus- 

union of India ad others. 

In the matter of - 

written statement on behalf of the 

aeondEnts. 

in the mttr of 

Assistant Commi ssiori er, 

K. V. S., Silchar. RBjiCn. 

......• Respondet. 

The huib1. e writtei statiit of the Rebdet 

are as follows - 

MOSt  ResectfUily gh eweth 

1. • 	That the Reandeit NO. 4 states that in the Original 

ppiication he h4s been made party and a opy of the same 

has bei served upon him. The Re)ondeit has gone through 

the ontits of the p etition and understood the same and he 

• is oinp etei t to Lii e the written staten ei t on behal f of him 

• and f o r others, they being the official Responeits. 

2..... 

1 



DD 
	

O'~V, 	, 

.. 	 2.. 

That the Respondents states that the statnejts 

and avennits made in the original application are 

totally di&. The statemets which are not born out 

of reords are deiied. The Kespondet further states 

that.the statnts which are not specifically admitted, 

may be deem& to be deiied. 

That the aespondet states that before controverting 

th € stat ri ts and aVefln Efl ts made in the above appi i cati on 

the Reipond ent craves leave of thi5 Hn'bl e Tribunal to 

submit the following facts of the case in brief for 

app reci ati On. 

FcT! cTIoN. 

• Keidriya vidyal. aya SangathEn is an autonomous 

body under the Mini.sty of Hu registered under the 

$ocieties Registration Act, 1860. The Recruitmit of 

teachers in Kedriya ViC3yalaya isangathan is made on All 

india basis by open advertisn.nt and is cetralised. 

The candidates possessing the requ.isite qualification 

prescribed for the posts as per the advertisent are 

requir& to take writtat examination and based on merit- 

LLt drawn on the basis of their perfonnance in the writt 

It 

	

	 test(s) candidates are called for interview. sel ect panel 

is prqar& on the basis of final perfoinance as refi.ect& 

in the total marks obtained by candidates in wxitti test 

and interview. The sel€ctiOn of candidates for appOintmeit 

is purely on the basis o f merit deiding upon the actual 

vacan ci &,. 
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vacancies, provid& the candidate fulfils the eligibility 

cr1 ted a p rescri b& in the ad verti semen t. 

• The p resei t case in questi on pertain s to the 

recuitrnEnt for the year 2)02-2)03. The advertisem€nt for 

the above recruitmEnt was puli shed in the Employment qews 

(Wek1 Y) dat& 24r30 NOV., 2)01 wherein it was c].eajiy 
- -- 

mEn ion& undet differEnt sub-heading about the details of 

Esetia1 qualifications, Fligibility of candidates.. 

How to apply,. MOdC of sd..ection, TcumEnts to be attache5, 

last date of reccipt of application, Guidelines for filling 

up the Application form, special in structtons to the 

candidates and specific, instructions for filling the 

application form, 

It is submitt€1 that the applicant was a candi''ate 

for the post of PGT (N.) 	She hd eppear& in the final 

3. i5. examination only in the month of July, 2)01 the 

result of which was not dedar& till 2).01.2)02 thelast 

date for submission of the application form, so she.had 

• meitioned in the application thcat she has appeare3 in the. 

B. Ed • examination. 

As p er ad verti s€m ei t o,py of whi ch is appEnded by 

the applicant at Annexure $ 3' of the C. A. the following 

points m*ri ts on id eratiori in the in stan t case $ 

* .Er 
4 
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* 

* 

* 
4 

B.LD ULiI EE CATION WAS 	NTI 

£3. D UI FICATION WOULD HAV 	ACUIRD/PAS3!) 

TH LOS1NG DATh OF RiClaPT OF iPPLXCATIONs T1T 

I 	Oi.2D02. 

IPTHcANrTIsNoffi 	 DpLy FOR 

TH.1 POST THL CtDTh IS DOING SO AT HIS/H4 

OM RISK. IN THAT  CAS 1 	IF THL C N1Di1)JT IS 

STLa LCI.ILD, TH C?NDI flATUR IU 	PURLaY PROvIiSEciNAL  

SUB) £;T TO LI GI £3ILI 	NG VLRIFILDO  

TH DCISLON OF IxHi; SANGATHAN ABOUT TH. MODE OF 

S1L1TICN TOTH POST AND ILIGIIULITL CONflfl.1C5 

OF THA APPLICIANT SHiL.. Bj:, . PINAL AND 3INPNQ. 

TH 

 

"NMMTS WILL £1 "r.LY RLWON& ilL L FOR My 

ADVS -m=sLON ON H1.5/lika QMMDkTURL DUi. TO 

ILL. iG1 £3 OR MIS. FA1NG kNTRI14,  

TH ?PLIC1NTS MUST FULFILL TH. LSS44TIA RUIRMT 

OF THLI POST APPLIL4D FOR AND OTH4 CONTIONS SIP1L.ATD 

IN ThIs ADWWaSk46j kN To  THa ARL ADVISED TO SATI SP 

TH(5L V1i$ BLFORL APPLYINU THAT  THLY PO"LSS AZ5T TH. 

NTI .UIFICATIONS PRCRID FOR WRIOUS POSTS. 

NO IN UI 	 , NTkN £3D, 

tiiY TKI UP TH VRX FI GATI ON OF BLIGINILITY 

OF 'IHL GNLfl,\T AT ANY POINT OF TIM, 

OiL,  CANMDATL SHOLLD NOT FILjL, IN TH1 WILIFIciialioN IN 

Th APPLICATION FORM FOR W1ICH Tliky HAVE PPR1D IN 

ANY OF THE £3XJiINATION OR WHQiSW RS.LTS ARE AWITD/ 

MM"I kaTHH&D/NOT DLARAD. 

I 

The appi i czi 1;... 
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The applicant is a post Graduate in thglish and is 

a literate lady and was applying for the pc,st of a Teacher 

in nglish. The etire advertiseet and the terms and 

conditions were all in jhgliEh 1 anguage. The applicant 

is supposed to have read the etire terms and conditions of 

the advertisenent before actually filling up the applica_ 

tion/and al. so was supposed to have eisur& EuUy well that 

she is a eLigibI e for the post with rsard to educational, 

qualification, age and other requir€nts as per the terms 

and xxi di U on s of the ad verti sei t. 

The applicant did not possess one of the esstjal 

qualification i.e., B.do as on the closing date of receipt 

of application i.e. 2).01. 2)02. she had appearel in the 

B,Bd* examination and was awaiting for the resul t. s per 

the terms and ondittons of the advertisemeit the applicant 

was not eligibi e to apply for the post. Though the applicant' 

was not etigibL e she applied for the post at her owi rAsk. 

It was also deaAy Etipulated in the adverUsernt that the 

candidats should not fill the qualification for which they 

have appeared or awaiting for resul to  in spite of this 

stipul atian the applicant haE meitionGd in the applicati 

that she has appeared for. B.Edo examination and al so applied 

for the polt by her o zi choicd eci si on and at her own ri sk. 

I t was ci early m ei ti on ed in the ad verti sn e t that the 

vetjijcatjon of eligibility at the candidate may be taki at 

any point..... 
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any point of time, i t wasal so cl early stipul ated that the 

candidate/epplicant must read the eligibility condi ions, 

p rescr.tbed es sei ti l quáL i fi cation s etc. • before sublatting 

his/her application. His/hercandidature will bepurety 

pixviátonai subject to eLigibility being verified after 

the test or interview. Consequkutly because a candidate 

has been allow& to appear for the w,±tten test a. or 

interview, it should not be presumed that he/she is eligibLe 

for appointmt to the post. The sangathan reserves the 

,ght to cancel his/her candidature at any stage of the 

sel ection, if it is not as per the pmvision s laid. doi in 

this advertisnt. 

It is submitted that by issuing offer of appointmt 

it 411 not eititt e a candidate to ci aim for an appointmt 

if he,/he does not possess thb presciLbed mthimum eseeitial 

cuaUficaUon, age and other criteiia prescrib& in the 

advertiset as on the closing date for receipt of applica-

tion. lit fact as per the laid dom pzocedur€, the candidate 

etected for appointrncnt, who has been issued offer of 

appointmit, should report to the Pincipa1 f KV where he/ 

he has bn posted along with the original cr&eitials/ 

certUicates with reard to educational and professional 

qualification and caste certificate for verUication of the 

same. ,t this point also, if the candiate is found not to 

be in..... 
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p 

be inpossession of the prescribed qualification s as per the 

advertisnent, r  the candidature will stand cancelled, in 

the instant case too, th e same thing has happ en ed. The 

applicant thou2h not ellcjible with reard to the basic 

essential qualification, had applied, ci eared the written 

examination/interview and got selected for appointment. 

he was issued offer of appointment b8sed on the result. 

At the time of her rorting at the place of posting, it 

reveal ed from her certificates that She was not in possession 

of the prescribed qualification as per the adveitisent and 

obviously her candidature was can cell ed i. e,, her offer of 

appointment Was withdran. The applicant was at fault from 

the beinning'. AS she was not eligible she should not have 

applied*  ince, knowingly well that she was not ligibi e 

she had applied for the post, she has to face the con sequence. 

The sang athan is vei:y much clear and ci ean in the matter of 

recruitment and there is not even a litti C scc, e to mis1 ead 

the candidates. There was no mistake on the part of the 

sang athan to cancel her appointment after issuing her offer 

of .ppointment, upon verification àf her. qualification. 

In view of the above, it is submitted that the case has 

no standing and is fit to be dismissed at the stage of 

admission itsel f. 14 orever, the applicant is neither an 

enployee of goveznment/$tate or any of the autonomous body 

as such her application should not be entertained by the 

Hon I bi 



Hon' bt e Tribunal* A number of cadjdates who were awaiting 

for their result have not appiied for the post. In case the 

pplict is appointed, they would be at dis 8dvantçe and 

they may al so go to Qouzt on this girniid and that sangathan 

has to face avoid abi € ii tig atiOn. 

in view of gbove the ppl i. cation may kindly be 

djsmjssed at the admission stage itself. 

That with regard to statnit made in paragraph 

4(1) • (ii) • (iii), (1), ( 	& (3) • it is submitted that the 

- 	averme1tE made in these paragraphs call for no omm€ts. 

That with regard to statit made in paragraph (iv) 

the dant states that the applict was a candidate/ 

applicant for the post of PGT (]hg.) who had applied for the 

post in response to the advertisnt pubi ihed by the 

Keidriya Vidyalaya Sangathan, (Headquarters), New Delhi 

hereinafter referred to as 'sangathan' in the Enp1Oymit 

News (weecly) dated 24th -. 30th NOV. Z)01 in the advertise.. 

meit under. part - i r  the Essential Q ualification for the 

• post of PGT (Eg) was ci. eariy meitioned which Was equally 

agreed to by the applicant in her application under para 

No. 4 sub.i..para. (iii), (1) , ( 4 & ( captioned 'FACTS OF 

TH1 CJS'. The esseitial qualification for the post of 

• 

	

	PGT (ig) pmvided that the applicant ShOuld have a Master' V 

r,egtee in Baglish securing at least 50% marks with B.Ed. 

or equivalezt qualification f mm reo!grised university and 

proficieicy... 
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PMficiancy in teaching in Hind.i and English. Under part..Ii 
of the advertjnit izader the heading Eligibility of 

ipplicants it was cleaziy rnittoned - 

tIGIILITY OF CANMDATES WELL E. DETERMINED BY 

HR EDUQj UIItIG LON ND AG1i LIMIT 

ND OTHER CRIT"A - AS PRE,CRn3ED IN THIS ADVLTIS 

MMT AS ON THE CLOMW flTE FOR RECPT OP AppLICAZ0NN. 
--.. 

The advertisement provided LAST nATZ FOR RECEIPT OF 

: as 1.12.4)01 

Thelast date of submission was later extaded for the 

first time from 3L .1 2, 4)02 to 1001, 4)02 *a and the secarid 

time it was exteided from 10.01 • 4)02 to 4).014 4)02. The 

extsjon of last date both the times was notified in the 

ETp110ym1t News Cweekly and other Nalonal dailies through 

• the Sangathan ,  6 Regional Offices accross the coUntxy. 

The app1cant did not possess B.Ed. qui3lificatj as on 
the closing date for receipt of application i.e., 4).01.2002, 

as the petitioner had appeared for B. Ed, in the month of July 

4)01 and 'ias awaiting fir her. result. Heice she was not 

eligible. 

The aveInieit made by the applicant that she was in 

possessian of the required 	ification is fal se, mis]. eading 

and ri acco? tabl e to the respond ei C. 

That with,,,, *. 

•jI 
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That wi th re ard to th e statements made in paragraph 

4(u) the d,oneit bes to state that in the gdver.tisement 

in the second page under the heading Vecial Instructions to 

the candidates under the clause xxvti it was cLeaiLy mtioned:- 

aTHE GzNDIDATE SHO.LD NOT FILL IN TH U2LIFICTION 

IN ThE APPLIC,41ION FORM FOR W - H TH& ]KA-VE APP12RED 

IN ZNY OF TH. EQMINàiION OR WHOSE RiLT ARE awaited/ 

I THHL D/DEREDI. 

it is submitted that the candidate to become eligibi e 

for the post of PGT (kg.) should have possessed the 

essetial qualificTation including a.d *  by the closing date 

for receipt of application i.e.,, 2).01.2)04 i f not, they 

were not to fill the qualification in the application form, 

heice, they were not eligible and their application s were 

liable to be rejected/or their candidature cancelled at any 

stage. 

Though the applicant is well educated and has, the 

capacity to understand the English language, knowing fully 

weU • in cxmtradiction to the stipulation, she filled 3. Ed. 

qualification in the application though she had not 

acquired/passed the same by 40.01.2002 i.e *  the last date 

of submi ssion of application. 

The applicant is 'totally wrong on her part in 

maintaining her position that she has qualified B.Fd. 

which in fact is .m true in terms of the adverti semei t and 

is i* acc,tabt e to the respond e- t s. 

N 

That with...... 
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That with re2ar to the statnEits made in paragraph 

4(vi) it is submitt& that in the advertisemt twer part 
z v Mode of Sel ection un d er p ara 6, i t was cL early mei ti on ed 
that - 

a TH 	NGT1N MAY/MAY NOT ZAK-k- ANY SCRUIPINY OP 

iPPIICkTION FOR UjIGIBILITY BLFORL 	 WRITT kV  

TT ND T}L 	IC2NT W1144 	LjLjOWD TO aPPAR 

IN TH XMINATION/CRING T$T 'T• AT THIR 

OW I 	TH PPL.ICJT THkREFORE M1JT CAR1LLY 

READ IMB ILIGIBILI'XY OONDITION, PR1SCRIB) £Txjj 

ETC. BaOR1,SUBMITTING, HXS/H 

PPiICATION (s) • ki S/Ha CN1i DATUR JILL PURLy aa 

PROBISLONAL 4%U1JiCT tJ 	IGIIUT 	NG VIFI.D r 

AFT THL TT AND/OR IÜ.\(LJ, CONSEQUQiTLY cu 
j, CANMDATL HAS BEhN iLOW.D TO APPEAR POR THA 

RITT T/ 	TRw, IT aiOULD NOT BE PRUMD 

THAT ThAT IU/SHZ I S kL:EGIILX, FOR APPOINTpT TO TH 

POTs •  

• i t  is submitted that the application s were call ed f mm 
the candi4ates without attaching any e -iclosures with reçaid 
to their qualiication, age, caste etc., hetce, without the 

same, veriicatian of the application was not possible. 

l , kei.ng in view the volume of appi i cation s recei ved 

it was not possible to verify the entries made in the 

I 

applications. •1•••• 

rA 
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applications for selecting the can di dates for wri ttei 

test(s), (Sanqathan has not verified the applications of 

the candidates before the writtei test(5) and for calling 

the successful candidates for intervi ew. ) 

Heice the applicant though not eligible for the 

post at her owi risk in ontraveition to the ci eat stipula-

tion to that effect. (The conteition of the applicant that 

after scrutinising the application form and having fud the 
application form of the applicant anpl ete and valid allowed 

the applicant for the writtei test(s) and for the interview 

I s totally wzong and mi si eading, 

That with regard to the statnits made in paragraph 

4(ti) the d%on1t states that an the basis of her perform... 

ance in the wrlttei test and interview, the applicant was 

sel. ected &nd her appl i cation was forwarded to the zssi stan i 

COmm1 ssion et K eidriy a 4  dy al ay a sang athan, Regional office, 

sil diar for issue of offer of appointmeit o  accordingly, she 

was issued offer of appointmait with her posting to Keidriya 

'4dyataya, Duliajan, AESarn. 

io • 	That with regard to the statni t made in paragraph 

4(viii) the danait states that as per the instruction of 

reapandait No, 4 to respond et NO. 5 vide eidorsnit cy 

of offer of appointm t (jnn exure — 7 of 0) when the 

applicant weit....,. 
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applicant weit for joining duty at K. V • !DUliajan the 

recndet No. 5 checked the original certificates of the 

applicant and sought the requisite clarification about the 

date of d ed aration of resul t of her. Bz3, examination and 

it was reveal.& that the result of applicant's B. d. 

examination was declared in March 200 2 i.e. after the 

last date of submission of application. Therefore, the 

reapondeit No. 5 referred the matte3 to zespandeit NO. 40 

That with regard to the statnts made in paragraph 

4(ix) the doneit states that the ontts of paragraph 

4(ix) are admitted. 

/2. 	That k* with regard regard to the statnets made 

in paragrapg 5 - eli'ef sought for - the don s t states 

that-. 

I) 	It is subcnitted that the applicant did not possess 

the requisite qualification of B. B5, as c*i the last date 

of submisSion of the application i.e. 2).0192)02, he!ce 

he was not eligible to 3pply for the post. jLs the 

applicant was not eligible for the post, she does not have 

any right for claiming relief. Her avermeits in the above 

paras are dexLd of any truth and are unacc,tab1. e to the 

respcndets. Hce, her petition deserves for dsrnissal 

at the admission stage itself. 

AS the...... 
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H as the applicant was not eligibl e for the post as 

per the terms and o*iditin s of the advertisemeit,, her 

offer of appointmeit was withdraun vide Memorandum 

NO. .16/2002/Kvs(si),10367-69  dated 05.09.2002 by the 

stt. commissi#*ier. Keidriya VidyáLaya sangathan, 

eianal Office, Si] diar. The actic*i by the sstt, 

commissioner was oorrect heice the same hold5 good. 

II) 	it is submitted that, as the applicant was not 

etigibt e for the post and a] so in view of the fact that 

her offer of appointmeit Was5 withdrawi she cannot be 

allowed to join in the post. 

/ 3 	That with regard to the statemeits made in paragraph 

6 - Interim geljef sought for - the doneit states that 

I) 	i t is submi. tted that the appi i can t did not possess 

the req4site qualification of B. bi. as on the last date 

of submission of the application i.e. 20.01 • 2002, hence 

he was not eligible to apply for the post. As the applicant 

was not eligibi e for the p  ost, she does not have any right 

for c] aiming relief. Her avermei t s in th a above p aras are 

deioid of any t:uth and are iacctab]e to the respc*ideits. 

H ei ce, her appl i cation deserves for di smi sEa] at the 

admission stage itself. 

the applicant was not etigibl e for the post as 

per the terms and oondition s of the advertisemeit *  her offer 

of 



/ 

of appointmt was 4thdra'ii vide t4lørandum NO. 2 46/ 

2D02,(KVS(sR)/l036769 date 05.09. 2002 by the AEtt. 

Corrrnissioner# Kendriya vidyalaya angathen, aeial office, 

sil diar. The acti*i by the ksEtt. Commi. ssioner was correct, 

• 

	

	 heice t. e same holds good.  The applicant has no z.ght to 

request for grant of stay of the above order. l so, she 

does not have any zight to seek direction for joining the post. 

II)As the applicpt was not eLigible for the post and 

also kei.ng in view the fact that her offer 6f &pointmeit 

was withdram she cannot be allowed to 'join in the post, 

Her offer of appointmit was withdTawl, and the post of 

PGT (.) cannot be kt vacant for long time in the 

interest of studies of students of KV, DUUajafl. HICe, the 

applicant has no claim to seek direction for not filling 

up the vacant post of PGT (hg.) in Keidriya Vidyalaya, 

DuUajafl (ssam). 

T at with regaix3 to the Gnounds made in paragraph 7 

the 6oneit states that - 

It is submitted that it was cL early meitioned in 

the adverti sniit that. the qualification should have been 

acquired by the closing date of receipt of the application 

i.e., 20001. 2002 and also it was clearly in -itioned that 

those candidates io are awaiting for results should not 

fill..... 
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fill in their qualificatton. Held.., the applicant had 

appeared for B.Edo examination in the month of.july, 2001 

and was awaiting for results a at the time of  submitting 

the application, ht-ic€ she was not eligible • The with-

drawal of offer of appoimimet is justified and was not 

eron€xus or illegal. 

() 	It is submitted that it was clearly mtic1ned in the 

advertiseint that the Sangathan may/may not take any 

scrutiny of applications for eiigibility before the writte 

test and the applicants will be allowed to appear in the 

exanaticn/screeing test etc. at their on risk, The 

applicant therefore, must carefully read the eligibility 

ondition s, prescribed esseitial quelifications etc., before 

submitting his/her applicetion, Her candidature will be 

purely pxvisional subject to eligibility being verified 

after the test/or interview. consequtly because a cdidate 

has been allowed to appear for the writti test and/or 

interview, it should not be  presumeS that he/she is eligible - 

for pointmit to the post. The Sm9athan reserves the 

right to cancel his/her candidature at any stage of the 

selection if it is not as per the provisions laid don in 

this adverti sem€rit, 

The applicant was not eligibl e, hice, her offer of 

appointmeit was withdran and the &ction is Justified and * 

it was not an afteuht or illegal. 

(C) .. . 1. . 
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(C) 	onth€ bai5  of her performance in the writt€n test 

and the interview the name of the applicant was in the merit 

and hacc, offer appOintmit Was issued to her. iAt the 

time of joining, certificates of applicant were checked and 

it cane to light that she was not eUgible for the post and 

her offer of appointmit was withdra.zi. The action by the 

re.,ondets is orrect and justified, it is neighter illegal 

nor unjust and arbitrary. 

(0) it is submitted that in spite of clear instructions 

to the effect that the candidates not possessing the 

qual i fi cation on th e vi o sing date of submi sal on of 

appicaUon is. not eligibLe, and if candidates still apply, 

will do an on their on ri. sk. In the in stan t case too the 

applicant also had applied, at her on risk knowingly well 

that 5he was not eligiblEb. Hce, sangathan will go by rules 

and zul es are framed for all, it cannot be rel axed for one. 

41 have to abide by the rLl es. s the apPLicant was not 

eligibL e for the post, and withdrawal of her offer of 

appointmat is justified and was not illegal or i.just. 

it is  ubtni tted that as p er the terms and odi tion a 

of the adverUsn€nt the applicantv were advised to satisfy 

themselves before applying that they possess at least 

• 	esseitial qualifications prescribed for various posts. 

• 	The prescribed essetial qualifications are the minimum and 

the..... a. 
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the mere possession of the same does not entitle. candidates 

to be selected. The minimum essetial qualification is 

applicable to all candidates irrespective of caste or 

oniunity# in respect of appointmts reservati*i is 

allowed as per Govt. of India norms but no relaa-tion is 

allowed in respect of minimum esEtial qualification as 
ture 

the same is minimUm for con sideration of candid ateEe3 for 

the poet. The aveRnIt made wider the para is unacctabt e. 

It is submitt& that the applicant is on the wrong 

side ab initio and she knew it well to be so. Also, as per 

the terms 3tj j 	of the .advertisernet it was clearly 

meitioned that all applicants must fulfil the esseitial 

req i.rEnet of the post applied for and other conditions 

stipulated in this advertiserneit. They are advised to 

satisfy themselves before applying that they possess at least 

the essen tial .çjual i fi cation s p rescri bed for various posts. 

NO inquiry will be entertained. Further, the  applicant was 

requested to pIX)Vid.e neCeSsaIy particulars in support of 

her qualification in respect of three observations rneitioned 

vide letter No. P.2-1 2/KVT)/2)O2-03/930-31 dated 2B.08.2002 

iseued. by respondit O. 5 i.e, the principal, iidriya 

vidyalaya, tuliajan, Assent. Only after receiving from her 

reply to the akve 1 etter, her offer of appointmt was 

Wi thdrasn • 3he was gi vei i ough Oppo rtuni ty s H e cc, her 

con te tion is wioncj and mi sl. eading and is accq)ta] e. 

(G) .. 0 ... 
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• 	It is submitted that it has been c[eaziy 

mUon€d in the advertisn€nt that the a eugibility 

of the candidates will be deteined by their educatica1 
n 

cjualiicatians and age limit and other czitéria as 

• prescab& in the  advertisemt as cti the closing date 

for receipt of VrAicationE j • e •  0.01.2002. Asthe 

result of 3d. examination of the applicant was not 

dec].red by 4).ol.2D02, she was not elig.thle for the post 

of PGT (rng.) and the avermets made in this para are not 

justUied. &he is tiying to make a fuUile atterrpt to 

secure her appointmt by wrongfully rreseting her 

onttion s which is tziaccptab1. e. The action of the 

respondeits withdrawing the offer of appointmit is just, 

1 egai and is vexy much it wjthin the purview of the terms 

• and oriditions stipulated in the adverdsemt. 

• 	 • H ei ce, it i s subrni tted that in the avexne ts made 

y the applicant, there is no truth and is totally iaccpt. 

abL e 	i t has no merit and is fit for di smi ss al at the 

admission stage its. 1 

verification..,... 



V ERIPICA TI ON 

I s  Sunder Singh Sehrawat, s/o Sh. Harish 

Chander 1  Age about 52 years, presently working 

as the Assistant Commissioner, Kendriya Vidyalaya 

Sangathan. Guwahati Region 1  Maligaon Chariali, 

Guwahati12, do hereby verify that the statement 

made in paragraphs 1, 2, 3, 1/(Pai/), 1(3,1 are true to 

my knowledge and those made in paragraphs qfr1) 
are based on records. 

And I sign this verification on this /Offpthe 

day of 2023  at Guwthati. 

Date g / 0 	o;', 

DEPONEW 
Place *Gu'o 

0 


